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crounsel for the applicant and also Mr.
A. Deb Roy, learned sr. c. GeS.C. for
! the respondents, o
: The application is admitted, Call
ifor the records. Issue notice to the

-~ -

parties. Returnable by four weeks,

' List on 29.4.2004 for orders,
Any appointment to the post of Library
‘and Information Assistant shall be
esubject to the outcome of this O.a.

Member (a)
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When the matter came up for hearin
a prayed was made on behalf of the
learned counsel for the applicant
that due to scme personal problem he
could not appear today. The learned
counsel for the respondents submittec
that he has produced the selection
records and also a copy of the mark
skfeét and also a' statement. Registry
is directed to keep these documents
in sealed cover custody. e

List before the next Qision

Benche.
<K

rd
-

Member (a)  Menber(J)

Present: Hon'ble Mr,D.C.Vei"ma. Vice
Chairmane |
Hon'ble Mro.K.V.Prahladan, Administr:
tive Member, PR |

Reply has been filed., Mr,S.Nat
iearned counsel for the applicant ’
prays for adjournment. Prayer is
allowed. List on before the next .
available Division Benchs A/

[t
Vice~Chairman
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| present s The Hon'ble Mr. Justice R.K. Bata
!

i

viceeChairmane
g The Hon'ble Mr. K.V. Prahladan,
i Member (A)e.
% Nome for the parties. Adjourned to
(;8.11-2004 for hearing.
%
i
t(1 \W (R
; Member (A) vice~Chairman
; On the request of learned counsel
% for the applicant stand over to 15.12.04.
5 .
{

g Member vice=Chairman

r' ~ ”
; Divisen Bench&nat avallable. Hence,
i adjourned to 8.2.2005.
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vice~Chairman

PDivision Bench is not available
} to-day. Hence adjourned to |8.2.05 before
Division Bench.
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Mempber(J)

; on the request of Mr.M.Chanda learhéd
(counsel for the applicant case is

adjourned to 15.2.05.
} A
iuﬁ&é;&*xils Member(J)

Lember(A)
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Present: Hon'ble Shri M.K. Gupta,
Judicial Member

Hon'ble Shri K.V. Prahladan,
Administrat%&e Member.

Heard Mr M,f Chanda, 1learned
counsel for the :qbplicant. None is
present on behalﬁ/of the respondents.

Hearing conclude@i Judgment reserved.

A

" Member (A) S _ . Me ber (J)
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CENTRAL ADMINISTRATIVE TRIBUNAL r: GUWAHATI BENCH.
0.A. No.72 of 2004.
DATE OF DECISION 4 205

Smti Padmarani Mudai Hazarika ~ APPLICANT(S)

MrM.Chanda | o ' " ADVOCATEFOR THE |
| L APPLICANT(S)
-VERSUS -
U.OL&Ors. o - RESPONDENT(S)
~ None for the Respondents. o '~ ADVOCATE FOR THE

. RESPONDENT(S)
THE HON’BLE MR. MK .GUPTA, JUDICIAL MEMBER.

THE HON’'BLEMR.K V. PRAHLADAN, ADMINISTRATIVE MEMBER.

1. Whether Reporters of local papers may be allowed to see the Judgment‘)

2. To be referred to the Reporter or hot 2

et

Whether theii' Lordships wish to see the fair copy of the judgment?

4. Whether the judgment is to be c..irculatedv to the other Benches? -

Judgment delivered by Hon’ble Member (A).



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
| Origina.lhApplica.tion No.72 of 2004.
Date of Order: This, the \Bth Day of April, 2005,
HON’BLE MR_M. K. GUPTA, JUDICTAL MEMBER
HON’BLE MR K.V. PRAHLADAN, ADMINISTRATIVE MEMBER

Smti Padmarani Mudai Hazarika
Wife of Shri Ballav Hazarika
Chandmari Colony
- Nizarapur ’ '
Guwahati — 781 003. .....Applicant.

By Advocates S/Shri M.Chanda, G.N.Chakra,boxty & S.Nath.
- Versus-—

1. The Union of India
Represented by the Secretary -
to the Govemnment of India
Ministry of Art and Culture

‘New Detlhi.

2. The Director General |
Archaeological Survey of India
Janapath, New Delhi-110011.

3. The Superintending Archaeologist
‘Archaeological Survey of India
Guwahati Circle, Ambarni
Guwahati-781001, Assam.

4. Regional Director (NER)
- Staff Selection Commission
Rukmininagar
P.O: Assam Sachivalaya _ :
Guwahati—781006. ..., Respondents.

o .
.

None appeared for the Respondents.

ORDER

K.VPRAHLADAN, MEMBER (A):

The applicarft was appointed as a casual worker under respondent No.3 vide -
order dated 14.7.1993 at Annexure-1. The applicant approached this Tribunal in

“ O.A. No245 of 2002 seeking a direction for tempoi‘ary status. This Tribunal
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issued a directive to the respondents to consider the clatm of the applicant for
temporaxy status. However the applxcant dld not quaiify for temparary status as
she has only completed 41 days of gervice on 10. 9 1993. As per the DOP&T.

Scherne, a casual worker should have completed 205/240 daysason 10.9. 1993 So

' she was not given temporary status. The apphcan_t has again came before this

Tribunal in 0.A.32 of 2004. Tﬁis application is pending in this Tribunal. -

2.  The present application is- against an advertisement by Staff Selection
Commission vide Advertisement No.1/2003-NER F.Nd.sscG.A.-12024/2/2003-
Rectt for the post of Library and Information Assistant which is shown as
reserved for OBC. The applicant claims that the poﬁ_ha.s been arbitrarily reserved
fof OBC in order to deprive her of 'the-hsaid post. She has claimed tha.t she fulfilsall

the educational qualifications required for the said post. Since she belongs to the

" Scheduled Caste community she is entitled to age relaxation of five yearé‘ plus the |

period for which she has worked under the r’e_sp'pndeht no.3. The applicant claims

that with the relaxation in age as claimed above will qualify her .for the pdﬁ of

| Liﬁrax"y and Information Assistant as belonging to the general category and

considef the case of thé apélicant to the pt;st_

3.  The respondents claim that the applicant that applicant Wﬁs recruited as a
daily wager from 14.7.1993 and is not eligible for temporary status as she doesnot
fulfill the requirements for the same as pex DOP. &T. OM of 10.9. 1993 and‘

above all the judgment in the Mohan Pal case by the Apex Court rule her out of

‘consideration and eligibility for temporary status. The post of the Library and

" Information Assistant as per roster point belongs to the OBC community. This is

as per the letter vfrom‘ the Archeological Survey of India NoF.lG-lS/%-Admi
dated 4:10.1996, which is at Annexure-II to the written statement of the

respondents.( The respondents also claim that the applicant is not eligible for any.
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relaxation in age limit as she is a daily wager and the post of the Libfary' and

Information Assistant comes under direct recruitment by open competition.

4. We have heard MrM.Chanda, leamed counsel for the applicant. The

‘applicant’s plea that the post of Library and Information Assistant has been

reserved for OBC conimunity to deny the above post to her does not stand
scrutiny, since the post was declared as reserved for OBé in a communication
from the Archeologidél Survey of India, New Delhi on 4.10.1996. Hence the
allegation of the applicant has no basis wﬁatsoever. Moreover, even if the post, as
prayed by the applicant, is declared under the general category, the applicant does )

not qualify as she has attained the age of 41 .years and five months on 1.1.2004.

The applicant, as per GI. D.O.P. & T. Notification No.15012/6/98-Estt D) dated

. 21.12.1998 (Chapter 15, Swamy’s Manual on Establishment & “Administration,

Ninth Edition, 2003) is eligible for an age relaxation of five Qears for all posts -
ﬁileé by direct recruitment as she belongs to the Scheduled Caste corﬁmunity. The
applicant is already over 41 years on 1.1.2064. .Therefore, on the basis of the
above mentioned facts, the applicant’s ﬁllegation of the respondents’ denying hér
the post of Librﬁry Assistant & Informa.tion Assistant by declaring it fof ‘OBC-

comrriunit’y, falls flat on its face on the basis of the letter of 4.10.1996 which

- predate the SSC advertisement of 2004, by about eight years. She is overage even

if the required age relaxation is given to her. Therefore, the claim of the wapplicamit
appears totally untenable and is liable to be dismissed and therefore dismissed.

No order as to costs,

(K. VPRAHLADAN) ' (M. Ko' GUPTA) . -
ADMINISTRATIVE MEMBER . ' JUDICIAL MEMBER
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI

Q.A. No._ 77 2— 12004

Smt. Padmarani Mudoi Hazarika

V-

Union of India & Ors.

LIST OF D.ATES/AND SYNOPSIS OF THE APPLICATION

14.07.1993- Applicant was initially appointed as casual worker in __&9 oﬁilce of
the Archaeological Survey of India, Guwahati Circle, Ambari,
Guwahati and attached to the Library Section.in the office of the
Superintending  Archacologist for assisting the in }charge
Librarian. - (Annexure-H)

18.07.1995- Superintending Archaeologist, Archacological Survey of India,
' Guwahati Circle issued a certificate in favour of the applicant that
she is working in this office bn casual basis since 14.07.1993 till
date. . (Annexure-11)
16.07.1999-  Superintending Archaeologist, Archacological Survey of quia,
Guwahati Ciréle- issued a 'certiﬁ.cate in favour of the applicant that
she is working in this office on casual basis since July, 1993 and
attached with the Libr#ry Section to assist the in charge Libxjarian.
| (Annexure-IIl) |
12.08.2003 Being highly aggrieved for non consideration of hgr?casé for g‘ ant of,
Temporary Status and also_for impugned order, of tenmination
 dated 1.8.2002 the applicant approached this Hon’ble Tribunal by
filing an O.A. No. 245/2002 challenging the illegal and arbitrary
action of thc respondents. The said O.A. has finally decided on




12.08.03 whercin thc Hon’blc Tribunal rcjccted the contention of
the respondents (hat the applicant does not {2l within (he purview
of the scheme dated 10.09.1993 and directed the respondents to
consider the case of the applicant for g’ram of Temporary_ Status.

o (Annexure-TV).

3-9, January’04-  Staff Selection Commission vide its advertisement No.1/2003-

NER F. No. SSCG. A-12024/2/2003-Rectt, dated 3-9, January,
2004 advertised the post of Library and Information Assistant in
the scale of Rs. 5000-8000/- . The applicant applied for the post of
Library and Information Assistant but she came to learn that her
candidature may be rejected on the_ground-of.exceeding.age. limit

prescribed in the advertisement. | (Annexure-V)

18.03.2004- prlicant submitted a representation to the Regional Director,

Staff Selection Commission, NER, Guwahati.

Hence this Orniginal Application before the Hon’ble
Tribunal.
PRAYER

Under the facts and circumstances stated in the application
the applicant humbly prays that Your Lcirdshipss be pl@as;ed. to admit
this application, call for the records and issue notice to the
respondents to show cause as to why the relief(s) sought for in
this application shall not be granted and on perusal of the
records of the case and after hearing the parties on the csuse and
causes that may be shown, be pleased to grant the following

relief(s):

1. Under the facts and circumstances stated above,
the applicant humbly prays that Your Lordships be
pleased to admit this application, call for the records
of the case and issue notice to the respondents to show
cause as  to why the relief(s) sought Ffor in this
application shall not be granted and on perusal of the
records and after hearing the parties on the cause or
causes that may be shown, be pleased to grant the

following relief(s):

'3



That the Hon’ble Tribunal be pleased td direct the

respondents to grant age relaxation to the applicant if

s s o c e —

she is found over aged in terms of Govt. of India’s
instruction as well as to the extend the applicant has

served the department on casual basis.

That the Hon’ble Tribunal be pleased to declare that
the sole post of’ Library and Information pssistant

belongs to General Category and further be pleased to

L3 . -

restrain the respondents to fill up the post by the

0.B.C candidate iﬁiggimé_gﬁ the advertisement dated 3-9
T =

January, 2004 published in Employment News.

That the Hon’ble Tribunal be pleased to direct the

r@spond&ntsAto consider the case of the applicant for

interview/selection for appointment to the post of

Library and Information Assistant.

Costs of the application.

any other relief(s) to which the applicant is entitled

as the Hon’ble Tribunal may deem fit and proper.
Interim order praved for.
During pendency of this application, the applicant prays for the

following relief: -

That the Hon’ble Tribunal be pleased to direct the Respondents,
more particularly the Respondent No.4 to consider the case of the
applicant in the selection/ interview for appointment to the post

of Library and Information Assistant, B scecsdance WFHT hw.



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

(A Application under Section 19 of the administrative

Title of the case

Smt. Padmarani Mudai Hazarika.;'

- VEPSUS -

Union of India & Others

GUWAHATI BENCH: GUWAHATI

Tribunals Act, 1985)

: G.A. No.

INDEX

dpplicant

R@&pondants:

71 /2004

N ANNBRUFE Farticulars FPage No.,

N, :
Tl /s, ‘. dee 3 4 - ;
o1 - application i-14
Q2. ———— verification - 15~ ,

v
03F. Copy of DFfice Order dated "
-VF -
14.7.1993
04, I1 Copy of Certificate dated 18
18.7:1995 | - ‘
05 III Copy of Certificate dated 19
16.7.1999 ' !
o6 iv Copy of the judgment dated _ '
20~ 25
12.8.03 | .
o7 YV Copy of the advertisement
published in Emplovment News -2 6 -
dated 3-9 January.
OB . VI Copy of the Degree certificate. 24 - 29
¥
09 VII Copy of the representation dated z23-31 '
18.03.2004.
Date: 2}1,,3 ~04; advocate
;

| P@Aww Mudloi Hagaripa .
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4. Regional Director (NER)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ]
GUWAHATI BENCH: GUWAHATI

(AN adpplication under Section 19 of the administrative

Tribunals Act, 1985%)

O0.A. No /2004

BETWEEN

Smti Padmarani Mudai Hazarika
Wife of Shri Ballav Hazarika
Chandmari Colony

Nizarapur

Guwahati~781003.

-AND- -

he Union of India,

R ol ¢
i

[ReY
z

Reprasented by the Sebretary to the
Government of India, '
Ministry of Art and Culture:

New Delhi.

2. The Dirsctor Gensral
Aarchasological Survey of India
" Janapath,
Naw Delhi-110011

The Superintending Archaeologist,
archeological Survey of. India,
Guwahati Circle, ambari

Suwahatl-781001, Assam.

Staff Selection Commission,
Rukmininagar,

2.0~ assam Sachivalava,
Suwahati- 781006.

. ..Respondents.

. Prdomarand Mudai Haycniks,
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DETAILS OF THE APPLICATION

Particulars of order(s) against which this application

is_made*

This application is made praying for a direction

upon the respondents Lo consider the case of the

“applicant for selection to the post of Library and

Information Assistant in Archaeological Survey of India
on priority basis taking into consideration the past
long service of the applicant as Library Attendant 1n
the Archaeological Survey of India at Guwahati and

further be pleased to grant relaxation in upper age

S limit taking into consideration the long service of the

applicant in the aforesald department on casual bagsis
and be pleased to treat the applicant as an in-service
candidate.
Turisdictic F L t ]

The applicant declares that the subject matter of
this application is well within the Jjurisdiction of

this Hon’ble Tribunal.

P
The applicant further - declares that this

application is filed within the limitation prescribed
under section-21 of the Administrative Tribunals Act,-

1985,

Pt M Heerika
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That thg applicant is a citizen of India and as 5uch
she is @ntitlad to all the Pi@htﬁ,- protections and
privileges as Aguaranteed' under the Conatitution of
India; She is also a member of the. Scheduled Caste

Comnunity.

That the apoliqant was initially ébwoiﬂted as casual
Worker Uﬁdar‘the Respondents in July, 1993 vide order
Nb, 1/1993 dated 14.7.1993 issued ‘by the Respondent
No.3 and was attached tO'Libfary Section in the office
of the Respondent No.3  for assisting the in-charge

Librarian. .

Copy of ‘the Office Order dated 14.7.1993 is

sinnexed hereto as Anpexure-I.

That since her appointment as c%gual worker on

R b e s mead BT ey

14.7.1993, the applicant has been serving continuously .
[Rem :
under the respondents, without any break whers she is

st1)]l continuing.

That the applicant has been attending to all typss of

~works as assigned to her by the Respondents from time

to time and has been performing her works to the best

watisfaction of the respondents who have appreciated

e qualities and abilities on different occasions. and

have issued valuable certificates in her favour.

Copy of certificatas dated 18.7.1995 and dated
16.7.99 are annexed hereto as anpexure II1 and IIL

respectively.

l' Frdomarami Mudas mww’km?



That it is stated that

}AJ“'

C3
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ua

continuously working under the respondents. It is.

@

after her initial engagement on

basis since July, 1993 the applicant 1is

ralevant to menblon here that 1in view of her long

continuous service of

about 11 vears the  applicant

approached the authorities for conferment of Temporary

Status, however, . Lthe saild praver of the applicant has

bheen turned down by the

ner case does not fall

respondents on the pretext that

within the Scheme of ‘“Casual

Labourers (Grant of Temporary-Status. and Regularisation)

Scheme of Government of India, 19937 issued by the

D.0.P.T., Government of India under its 0.M. dated

administrative. Tribunal,

10.9.1993, in spite of the fact that the learnad Central

Guwahati Bench in 0.4. No. 245

D s T

of 2002 held that the case of the applicant is squarely

i a7 < T v

covered under the scheme of 10.09.1993 and also directad

% T e g i

to grant Temporary Status to the applicant.

=

~ copy of the Judament and Order dated 12.08.2003

15 enclosed herewith and marked as Annexure-IV.

That it is stated that

the applicant preferred another

Original application for conferment of Temporary Status

which was registered as

That it is

tated that

4]

b ddvaertisament NO.

and the same is pending before the Hon’ble Tribunal;

0.A. N0.32/2004.
o MR o

Staff Selection Commission vide

1/2003~NER  F. NO. 58CaE. <R

12024f2f2003~?&ctt published in Embloyment News dated 3-

9 January, 2004 advertised the post of Libhary and’

et

(RN

-

InforMation Ggssistant in the scale of Rs. 5000-150-8000.

FM?MNVW' Maralen H/\‘th X



Tt is stated that the applicant was initially engaged as

N

-

assistant Librarian on Casual basis, however  in the
iy .

obtained the Bachelor Degree of

meaﬂwhgie she hé@
Library and Information Science from Indira Gandhi
National Open University and now she has attained fh@
@ligibility for consideration for appointment to the
post of © Library and Information Assistant in
archaeological Survey of India. Since the applicant is
serving in Archasological Survey of India for a wvery
long period of asbout 11 years and also worked in the
Library Section of the Department, thereby she has
@arned a valuable and legal right for consideration of
mer case for appointment to the post of Library and
ITnformation Assistant. -

& copy of the advertisement published in the

Fnployment News dated 3-9 Jahuary, 2004 and a copy

of the Degree certificate issued by IGNOU are

anclosed herewith and marked as Annexure-V _and VI

respectively.

That it is stated that in the advertisement dated 3-9th
January, 2004, the post of Library and Information

Assistant has been shown as 0.B.C post, which is

[N—

A, - i T AN, . Kot ' AEAE e IR

factually not correct in fact it is a general category
post bubt the respondents without observing nNECessary
formalities as required under the rule, agbitrarilyj

d post belongs to 0.B.C Category., the

i
e

shown the a
k-\* .

correctness of which is  categorically denied. The

respondents with the sole intention to defeat the claim

Padra rami Musbi Hagunifes



of the applicant declared the post belongs to 0.B.C
Category so that Ehe applicant should not claim the post
of Library and Information Assistant. On the ground that
the she had served on the said post for a very long time
at Archaeological Survey of India, Guwahati. Therefore
the Hon’ble Tribunal be pleased to  direct Lhe
respondents to produce all the relevant records and the
relevant register of roster point maintained by the
respondents  for the post of Likrary and Information
Assistant Lo ascertain the correctness of the factual
position.

it is pertinent to mention here that it would be
evident from conduct of the respondents that all along
attempt is being made to oust the applicant from the
casual service on the pretext of one or other grounds
when a good number of Juniors or subsegquent recruiltees
were very much working in  the department. In this
connection it may be stated that in 0.A. No. 245/2002
the respondents have factually admitted that her juniors
ware retained in  service while her service was
terminated and the relevant records and documents were
available in 0.4. No. 245702, wﬁich was disposed of on
12.08.2003. Conduct of the respondents would further be
@vidant from the fact that during the vyear 1999
Temporary Status was granted to another casual workers,
ramely: Smti. Ranju Devi, who was short of 21 days of
sarvice while requirement was 206 days as per the Scheme
but the same benefit at the same point of time was

denied to the applicant and the specific statement to

P dlvmnpind Mandai Haganila
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thé gffect made invo,ﬁ No. 245/2002 in fact not denied
by the respondents in their written statements which was
filed in 0.A. No. 245/2002, and the said record is still
available before the Hon’ble Tribunal.

It is relevant to mention here thalt the service of
the applicant was terminated when she was on leave on
account of some gynecological problem. It is ought to be
mantion haere that althougﬁ the applicant has rendered
206 days in each calendar ysar since her smployment on
14.07.1993, =aven then she was nobt granted Temporary
Status due to deliberate wrong calculation of number of
working days by the respondents.

It is relevant to mention here that Sri A. Hassan,
Lhe then local Head of Office who granted Temporary
Status to Smti. Raniju Devi, one of the casual worker
although she was short of 21 days than the required
ramber of working days during 1999 but submitted a false
report to Lhe Head of Office, New. Delhi showing wrong
runber of working days in each calendar years in respect
of present applicant and obtained the approval of the
Headauarter office Tor termination of service of the
applicant.

It is ought to be mentioned here that in spite of
the Judanent passed in 0.A. No. 245 of 2002 by the

o direction to grant

e

Hon’ble Tribunal with a specif
Tamporary Status but the same is denied by the
raspondents delib@f&t@ly showing & wrong numbar of
working days in respect of the applicant. 8o the.

activities and conduct of the respondents are nobt falr

Cadiymosami Mirdont Hangnifen -



towards the applicant. It is within the knowledge of the
respondents that she has obtained Bachelor Degree of
Library Science 1in addition to her Graduation.in Arts
and having long practical experience working in Library
of archasological Sirvey .of India at Guwahatili in her
credit. Theraf&re action of the respondents smacks
malafide hence relevant records and roster register are
raguired to be produced for proper adjudication of the

case ol the applicant.

That it is stated that the post of Librarian and

Information Assistant was earlier advertised by the

respondents, however candidates waere not available but

the respondents now converted the post of Library and

Information Assistant in the 0.B.C category with the

sole intention to deny the benefit of consideration to

the applicant against the sald post.

Tn this circumstance the Hon’ble Court be pleased

to restrain the respondents to Till up the post by 0.B.C

candidate and pass  an  appropriate interim order
directing the respondents to allow the applicant to

appsar before Lhe interview selection committee,

however, result may not be published till disposal of

the Original aApplication. Be il stated that the
spplicant has learnt from a reliable source that in
pursuant Lo the advertisement dated 3-9 January, 2004
oublished in Employment News, the respondaents  have
already issued call letters to olther candidataes, howaver

mo such call letter has vyet been received by the

" Pidrarans Miodes Baggaika



applicant and the interview is likely to be held very
shortly. Therefore, in the circumstances the Hon'ble
Court  be pleased to direct  the respondents, more
warticularly the Resgpondent No. 4, Lo allow  the
applicant to appear in tbe interview as an intarim
mEasures, otﬁ@rwi$e it will cause irreparable loss and
injury to the applicant and the application will become
infractuous, a&s such the Hon’ble Court will be pleased

to pass an interim order as prayed for.

4.10 That it is stated that in the said advertisement the age

s below 30 vears

=)

1imit prescribed for the post

-

relaxable by 3 years for 0.B.C, since the applicant

belongs to SC category she is entitled for age |

st SO
b e nn e

52}
[+7
o
(i
s}

relaxation upto 5 years, in addition Lo that she 1

entitled to further age relaxation Lo the extant she has

served the department.

1t is submitted that if the age relaxation 1is
granted as atét&d above, in that event the applicant
Will come within the zone of consideration for selection
to the post of Librarian and Information Assistant.
Th@réfore, the Hon’ble Tribunal be pleasad to direct the
respondents to consider the case of the applicant for

the post of Librarian and Information Assistant.

t is stated that the applicant in pursuant to the

e
43

4.11 That
advertisement dated 3-9 January published in the
Fiployment News submitted an application for the post of

Librarian and Information Assistant with detail

particulars as pear instruction containad in Lhe

Prddgmarami Mudad Haganilea - //
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&dverfisement to Regional Director, Staff Selection
Commission. However, on an enaguiry from the Staff
Salection Commission the applicant came to learn that
fer candidature may be rejected on the ground of
exceeding the age limit prescribed in the advértisam@nt.

Be it stated that in the advertisement it is

stated that the age limit is below 30 years, however 3

vaars age relaxation is permissible if the candidate

belongs to O0.B.C community. In the instant case the

e g

e s

applicant has attained_ 41 vyears 5 months as__on

01.01.2004. In this connection it may be stated that she
..‘-»-——"“’ﬂf

she is entitled to age relaxation to the extent she has
servaed the department and in addition to that she also
antitled to 5 vears of age relaxation as because she
belonas to $.C Community, As per the instruction of the
DOPT, & casual employee is entitled to age relaxation to
the extent the casual employee have served the
department, the applicant urge to produce the relevant
instructions of the DOPT in this regard at the time of
mearing of the case.

That the applicant has served the department for
very long period, say about 10 years in support of the

above contention of the applicant, age relaxation for

appointment incorporated in Chapter 13 in the Cantral -

Govh. offices in Swamy’ s Completes Manual on

Administration and Compilation 1989 Volume is referred.

merein. More particularly Clause 9 may kindly be looked

intoc by the Hon’ble Tribunal where age relaxation is

Pdfmﬂ\mww Mudas Hay&u"tm .
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giv&ﬁ to a Group D7 employee for appointment Lo the
post of Group “C’, to the extent the period of service
F&ﬂder@d by the concerned employee under the Govi. of
india, as such prasent applicant falls under Clause 9.
Therefore she is entitled to age relaxation to . the
@xtent she has served the depértmemtu

Iin the fTacts and circumstances state above the
Hon’ble Tribunal be pieaged to direct the Respondents,
more particularly the Regional Director, Staff Selection
Commission (Respondent No.4) to grant age r@laxation as
stated above and further be pleassd fo direct the
Re&pond@nta‘ to consider the applicant for
salection/interview along with others in accoraanca with

law.

That it is stated that the applicant submitted a
representation for condonation of age limit if she is
Found over aged in terms of the advertisement. The sald
representation was submitted on 18.03.2004 addressed to
the Regional Director, Staff Selsction Commission
through proper channel with an advance copy to the
Regional Director, Staff Selection Commission, but the
applicant apprshending that the Pﬁﬁpdﬂdeﬁﬁﬁ may not take
into consideration the representation submitted by the
applicant for condonation of age limit. Therefore the
Mon'ble Tribunal be pleased to direct the respondents
No.4 i.e. Regional Diracto;, Staff S@l@ction‘Commission
td consider the case of the applicant for selection for

interview fTor appointment to the post of Library and

Pradrraramd Mudes Hagpnilkn -
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Information Assistant in  the departmant  of

i1

Archaeonlogical Survey of India at Guwahatbi.

’

Copy of the representation dated 18.03.2004 18

anclosed herewith and marked as Annexure-VII.

b

That this application is made bonafide and for the ends

of justice.

E l E ]- E[ : .Ii ] ] - - .

%ar Lhat, the applicant has acauired a valuable and
iagal right in view Of. her long service a5 Library
attendant on casual basis, for consideration of her
cass  for appointment to the post of Library ahd

tnformation Assistant in Archasological Survey of India

74

al Guwahalbl.

-

For that, . the applicant. has acauired NECRIBVANY
@ducational qualification, such as, Bachelor Degree in

Library and Information Science. -

For that, the applicant denies the correctness of the
respondents ~statement that the pb5t of Library and

Infmrm&tion Aasistant belong to 0.B.C category.

For that, the applicant is eligible candidate having
long practical experience in working in the library in

arohasological Survey of India.

For thaﬁ, claim of the appliaaﬂt‘for appoihtm@ni to the

post of Library and Information éassistant cannobt be
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rejected on the alleged ground of over age as learned

by the applicant through Staff Selection Commission.

For that, the applicant is working for a ;ong.time say
sbout 10 years on casual basis at Archeological Survey
of India at Guwahati, as sucﬁ, she hasv acquired a
valuable and legal right for‘considefation of her claim

for appointment on priority basis with necessary

weightage'of her casual service.

For that, as'per Govt. instructions the applicant is
entitled for age relaxation to the extent she has

rendered service to the department.

{1s of remedi l !

That the applicant states -that she hés exhaustad all

the remedies available to him and there. is no. other
alternative and efficacious remedy than_to file this
application. . Personal approaches and representation

made by:the applicant failed to evoke any response.

Matters not previously filed or pending with any other

i

Court.

The applicant further declares that no application,

_Writ petition or Suit before any Court or any other

authority or any other Bench of the Tribunal regarding
the subject matter of this application nor any such
application, Writ- Petition or Suit is pending before

any of them.
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case and issue notice to the respondents to s

14

| S,

Under  Lthe facts and circumstances stated above, the

ifi

aoplicant humbly prays thabt Your Lordships be pleased
f

o oadmit this application, call for Lthe records o

a5 to why the relief(s) sought for in this ap
shall not be granted and on perusal of the records and
after hearing the parties on the cause or causes that
imay be shown, be pleased Lo grant the following

relief(s):

That the Hon'ble Tribunal be pleased to dJdirect the

respondents to grant age relaxation to the spplicant if

she. is found over aged Iin terms of Govit. of India’s
instruction as well as to the extend the applicant has

sarved the department on casual basis.

That the Hon’ble Tribunal be pleassed to declare that

-
the sole post of Library and Information Assistant
- - . N ———

balongs Lo General Category and Turther be pleased to

D e S N

rastrain the respondents to T1ill up the post by the
0.8.C candidate in terms of the advertisement dated 3-9
___‘__’.—-."

3@?52:;, 2004 published in Employment News.

That the Hon'ble Tribunal be. pleased Lo direct the
raspondents to consider the case of the applicant for
interview/selection for appointment to the post of
Library and Information Assistant.

Costg of the application.

| F%m177uzhﬂﬂti /4udhiffﬁu}aﬁdkﬁ-
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any other relief{s) to which the applicant is entitled

A8 the Hon'ble Tribunal mav deem it and proper.

1 ri for.
During pendency of this application, the applicant

oravs for the following relief: -

That the Hon’ble Tribunal be pleased to direct the
Respondents, more particularly the Respondent No.4 to
sllow  the applicant to appear in  the ﬁﬁlacﬁiwﬁ/
interview for appointment to the post of Library and
Information Assistant in terms of advertisement dated
E-9 January, 2004 and further be pleased to direct the
respondents to consider the applicant for the post of
Library  and Information Assistant in terms  of
advertisement dated 3-9 January, 2004 published in
Emplovment News as an interim measure,

uuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuuu

This application is filed through advocates.

Particulars of the I.P.0.

iy I. P. D. No. . JT& 3EREES
ii) Date of Issue : 220304,

111 Issued from ;0 G.P.O.., Guwahati.
iv)] Pavable at ¢ GLR.L0O.L, Guwanatl.
List of enclosures.

A8 given in the index.
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VERIFICATION

i, Smti Padmarani Mudal Hazarika, Wife of Sri
ﬁéllav Hazarika of Chandmari Colony, Nizarapar, Guwahati-3,
District Kamrup, @Assam, do hereby verify that the statements
made in Paragraph 1 fto 4 and 6 to 12 are true to my
knowledge and those made in Paragraph 5 are true Lo my legal

ddvice and I have not suppressed any material fact.

Marﬂh, 2004 .

FMW’"‘W‘* Mot Haganila
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‘2. UDC Adm.’,
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She io sincereahatd wvorker and cbideant,
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GOVERNMENT OF INDIA <« ' ——
' . PHONE : 87961 ’/

o OFFICE OF THE )
SUPERINTENDING ARCHAEOLOGIST
. ARCHAEOLOGICAL SURVEY OF INDIA
GUWAHATI CIRCLE

f o
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f
DISPUR, GUWAHATI-781 005, ASSAM
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i
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THIS to certify that nrsﬁ Padma Rant ﬂudai Huzarlkn

goog knovlcdge in her mn'k‘.a

J
|
|

I u;sh har svery succes in her llfo.
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TO_WHOM IT MAY CONCERN

7%, certified that srimatl padyarani Madal
wor}:ing on casual basis in this ©ffice since July, 1993

and attache@,.with the Library section to assist the
incharge Librarian in matters off accessioning of Looks,
safe keeping them in the self and issued as and when needed.

Bes:!.des ‘she knows English Typing and time to time typed
lettefs etc., Partening the Library section, I found her

very honest, sincere and dutiful .
I wish her allr Bucess in her future

career to get a regular job in any Central and state v,
- 0ffices, where her competencg could be utilised properly,

if appoinment Wﬁ as office assistant/LJ.brary
z\:s:sistant .

)
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ANNEXURE —@E

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : S ﬁf\
: . GUWAHATI BENCH e

Original Application No.245 of 2002 -+ -+ o oils
f‘Date'of decision: This the 12th day of August 2003.-:' " '* -

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

Smt Padmarani Mudal Hazarika
Wife of Shri Ballav Hazarika,
Chandmari Colony, Nizarapar,
Guwahati. ' v : ......Appllcant
By Advocates Mr M. Chanda, Mr G.N. Chakraborty

and Mr H.. Dutta.

-~ Versus: - ‘

e s 1. The Union of India, represented by _

T R | The Secretary to the Government of India,

. . Ministry of Art and Culture,

2 - New Delhi.

2. The Director General

; Archaeological Survey of India,

! New Delhi.

i S 3. The Superintending Archaeologist,

' ! Archaeogical Survey of India, |
Guwahati Circle, Ambari, :

Guwahati, Adsam. «...ssRespondents

By Advocate Mr A. Deb Roy, Sr. C.G.S.C.

‘ N . N 0 6w a0 a0 L
¢ L

O R DE R (ORAL)

‘CHOWDHURY. J. (V.C.)

ceo ot

Conferment of temporary status in the light of the -

- Office Memorandum dated 10.9.1993 issued by the Government

L

' of India is the issue raised-in this O.A. in, the following

e S R i i s s vy
—

‘c1rcumstances

/‘t.’ '1:' ‘
oh
’b i fy,

- ‘m\‘whlbrarlan on casual basis on 14.7.1993. Accordlng to the

The appllcant was 1n1t1ally appointed as A351stant"f

pilcant she was thereafter shlfted to the General
r, , } ; . \“ ' !
Section as Group 'D' Worker and entrusted with different

4

odworks. The applicant was workihg as such under the
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respondents and moved this 0.A. for conferment of - N
.'temporary statns..lt seems that by order dated l 8, 2002 .
vthe employment of the appllcant as casual worker was to be
terminated after one‘month from the date -of 1ssue€i3£ the.
order. The. applicant, on receipt of the same preferred-a;f
“MlSC. Petltlon and " vide order dated 30.8. 2002 'in

{
M.p. No.109 of 2002 the impugned order of termzng&;g&mgggég@

‘ kept under suspension. By, the present O.A. the appllcant

4

‘has claimed for conferment of temporary status ‘1nﬂ.thep

|light of the O.M. dated 10.9.1993.

. The respondents submitted their writte
i poniai g ‘ﬂ}ﬂ@ i'”!
zand asserted thatfthe appllcant was engaged as,a.ca%uaL
B e i in A 2o Q;?,‘ﬁ; '
d~worker on 14.7.1993 on dally wage  basis vsubject “to
U R ' N IR Ch. - v X 7 ST L
|availability of work. According to the responde%ts the }
RUTIC SRR
l-applicant was not entitled for, being conferred  the

rerred

)temporary status on the score that she was enoaged as a

\cas% 1 worker on l4. 7.1993 and she didfnotiw ;‘ ete.
, , o A R

——

“reqd site number of days, i.e. 206 days as .

.'{ i v .
’§§b basic crlterla for conferment of temporary status to '
g

.casual workers.

ﬁ,,, | 3. The controversy in this application centres round
g ” o the interpretation of the Scheme known as the Casual
Labourers' (Grant of Temporary Status and Regularlsatlon)
| ‘ Scheme, 1993. Accordlng to the applicant the Scheme
“ favours for conferment of temporary status to her, whereas
; accordingt to the respondents the applicant‘didinot fulfil
the condltlons prescribed in the Scheme, more partlcularly
in Clause ,4(1) of the Scheme .read with the Office
Instructlons issued by the Department from tlme ‘to time.

4. I have heard Mr M. Chanda; learned counsel for the
applicant and Mr A; Deb Roy, learned Sr. C.G;S.F. at
. f;> - length. Mr ‘A. Deb Roy submitted that the Seheme in

3 v i B . question- e o 0 080
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questlon is & one time measure and not an o.ng01ng process.

|

The appllcant no doubt was employed on the date of 1ssue

of the O.M.: dated 10.9.1993, but then she dld not fulfil

|

fyhen the Scheme came into operation. The Scheme in
questlon was issued in the light of the Judgment and Order

rendered by ‘ the Principal Bench of the v Central

the other- condltlons, namely she did not complete 206 daysv

‘ Admlnlstratlve Trlbunal in O.A.No. 2306 of 1989 disposed of .

|

the ‘said O.A. the applicants prayed for regularisation of
their services. The Principal Bench of the, Central
Administrative Tribunal finally disposed of the said O.A.
and issued numerous directions on the respondents to

|

consideration regularisation of the employees. In the

llght of the said  order of the Trlbunal the above

mentloned Scheme was formulated for grantlng temporary

temporary status, which reads as follows:

| "Pemporary status would be conferred on all casual
issue of ‘this ©O.M. and who ~ have rendered a
means ‘that they must have been engaged for a period

of at least 240 days (206 days in the case of
- : _ offices observing 5 days week).

4. According to Mr Chanda since the applicant was in

labourers who are in employment on the date of -

on 16.2.1990 (Raj Kamal and others Vs. Union of Ind}a). InA;y

status to casual workers who were employed on the date of
1ssuance of the Notification dated 10.9. 1993. Clause 4(1)‘

of the Scheme indicated the condition for conferment of

continuous service of at least one year, which

employmeno on the date of issue of the O.M., she was ..

Lntitled for conferment of temporary status on completion

of one year service. Mr A. Deb Roy referred to the

communication dated 10.3. 1998 issued by the Government of
India;, Archaeologlcal Survey of India to All Heads of
Circlés/Branches and contended that the grant of temporary

v SEALUS.aceaosns
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U,
stqtus is a one--time affair and is appllcable in respect

of those casual employees who were on service on the*date RS

~

of N0t1f1cat10n of " the Scheme, i.e. 10.9. 1993 andcwhad' o
. l : \ . .
rendered one year of continuous service with 240 days or qu:

‘ .
t

,¢;-206 days of' service as the case may be on that date. Mr A.:.5'w

Deb ‘Roy, * in ‘other words, submitted that both the-ghp4‘

Ii

EPEE

status, namely one must be on employment on 10.9. 1993~and,,“r

» . one ‘must have already rendered one year of contlnuous nh":

.’=

B l
eerv1ce w1th 240 days or 206 days of service. as thejcasegﬁ

;e
'J AT ‘4'_

may be, on’ the date of ‘issue of the Notlflcatlon.lu,na_ 3;gd5
i

1
.was in employment on the date of issue of the O M:NThebus

1 »

comtroversy is as regards the fact that the appllcant d1d notug

A

' ruf ﬂ:,'complete 206 days when the Scheme came into- exlstence.ﬂ?f

. Friom the records it appears that the appllcant contlnued

- ' ay
;“'f_jyi‘tq. aerve under the respondents and by order- dateditm

lO lO 2000 the applicant was con31dered for sem1hsk111edgnz
g status with effect from 1.10.2000 until further orders- and
on which capacity she continued to work. On perusal of

CLause 4(i) 1t appears that for conferment of temporary

,;--" e

~.
A \\wl

;;/ ;51Gf5

/
?7#-,
i i
' ' oV cont&nuous service of a

4"}‘{ i ‘ 4

) was t
AT

IR
‘"'é%” e may be. There are tWwO conditions for conferment of

“ '(,'\'-:' N QPR
‘%:;\T‘ Y ‘ _
... ““temporary status - (1) one was to be in employment on the

\‘a,status one was to be in employment on the date of 1ssue of .

N
Fthé O.M.. dated 10.9. l993 and one was to render a

t least one year which means one

o be engaged for a perlod of 240 or 206 days as_ the

date of issue of the Notification and (2) one was to

cbmplete the period of service as prescribed. There is no

dispute that a casual worker was required to be in

e Scheme was 1ntroduced vide O.M. dated

I

In addition, a

employment when th
10.9.1993 - a clear-cut date was given.

casudl.eeases

condltlons ‘must be fulfllled for conferment of temporary e e

‘. "'5.} e There {s no dispute to the fact that the’ appllcantmﬁﬂ &

gt
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‘erv1ce. Mr A Deb Roy submitted that the second condltlon

‘ —

ould be fulfilled. only in those cases where the persons

casual worker was to complete 240 days or 206 days of

completed 240 days or 206 days as the case may ‘be when the -

Scheme was introduced. I find it difficult to accept the

|

contention of Mr A. Deb Roy. The Scheme was introduced
) ‘ .

from a particular date. That means the Scheme was

-

applicable to all those casual employees who were 1in

employment on the date of issue of the Scheme.vParagraphS‘v

2 and 3 of the Scheme are relevant for this purpose, whlch“r

read as follows:

"This scheme will come into force w.e.f.
1.9.1993.

This scheme 1is appllcable to casual labourers .

. in employment of ‘the Ministries/Departments of
I Government of India and their attached and
subordinate offices, on the date of issue of these

OFJderS.e cececccsnsnsas
/

- N

6. The Scheme was made for those casual employees who

were in employment on the date of issue of the Scheme. It

did not contemplate that those persons were reguired to

mhe case may be.on the date the Scheme came -into force.
1the O.M. No. 40011/2/2002 Estt.(C) dated 12.4. 2002 issued
by the Government of India, Mlnlstry of Personnel, Publlc
Grievances : and Pensions, - Department of Personnel and

Tralnlng, seemingly clarified the position. It referred to

namely that " (i) Temporary status would be conferred on
all casual labourers who are in employmenL on the date of

ﬁ%sue of OM; and (ii) should have rendered a continuous

égﬁkeixlcelof at least one year, which means that they must:

{ha e been engaged for a perlod of at least 240 days (206

'*ﬂ'{daya//in the case of offices observing 5 days week)".

'N‘tiﬁf‘;‘ I e true L

ﬁ,a aﬁfﬂ”ﬁ Paragraph..ve....
y .
4 i \LB
S(.":‘;""!O(,’H ' ,,‘
CA T, e e Ny
(E RN AT

complete the prescribed period of 240 days-or'ZOG:days as '

the stipulation contained in the O.M. dated 10. 9.1993,



b @3 U QAW AR TN

'S . . » T

,:;__,. | . i d
(?' Paragraph 2 further mentloned that in most cases the flrat o .
L condltlon stipulated was 1gnored and a view- was taken as e
5 . . 1ffthe scheme was an ongoing scheme. The Supreme Court 3: o

s
R

Unlon of Indla and another Vs. Mohan Pal, etc disposed of ' .
on 29 4.2002 clarified the scheme and observed that the"

spheme in questlon was not an ongoing scheme and that T“J

a . :"n" 1 "'a( h Sy
temporary status could be conferred on the casualm TR
labourers under the Scheme only on fulfillxng theqﬁ'

™" i 'llnfu; Y

cohdittions iincorporated' in Clause 4. of the~ Scheme,“3_

. R ' " “*’"ff“s’
amely, -they "'should have been casuall labourerszﬁﬁn-'
M A ’

v £y T
employment: as on the . date of the commencement ﬂﬁ fgthvl«
PR H
,f , - .l
Scheme andethey should have rendered contlnuous seiyzce of#3f
g ’-; ke M PR
9. v at least one ! lyear, i. e. at least 240 days 1n a'year or 206
yo : - Citvedadagg et o oot at
, ‘ days (1n “case® of offlces hav1ng 5 days a ‘week). The
g0 N RTTE BTN 17T 1Y S VR L R FBLOGHE s R

P, .

5 : Government of, India purposely gave a cut- off dateﬂ that

. embloyees were - to ‘be in employment on the date: of the f ,

Scheme and to qet temporary status one is to render

RN . -t r‘.

' ¢

contlnuous ,service of at least one year, whlch meanSythat{'

I . . ',‘ lg‘-lﬁ\ X ] . 1,,.».1

| 'the casualaemployee was to be engaged forfat leasbq240

!
b

. days or 206 days in a year as the case may be. Clause 4 of

the Scheme did not give a blanket authority to confer
temporary status to all casual workers as and when .they

. ,.complete one year continuous service. To earn the benefit _

e

- Ya casual employee must be in employment on the date when,

1
1

. h“:‘

.

the scheme was introduced. .
' i P ———,
7. . For the reasons stated above the application is

ailowed and the respondents are directed to.consider the

case of the applicant for conferment of temporary status

" in the light of _the Scheme and the findings and v

—— . . Ca—- - . ’

 “w. }®¢9§;$?N:Q@N“ f_ '_ ézﬁ

Sd/VICE CHAIRMAN
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_|(® STAFF-SELECTION COMMISSION .

v te B .

o ““APPLICATIONS ARE
TN li‘i - p ’
t‘:m.i,n"‘:‘nsn-(cw Professional Assistant (Hydrof logy) in the Brahamaputra
& 1151, Dasin, Contral Water Commission, Shilong. , .
b ypesr yi2 (UROS S OBCON) :
fap e 1 118.5000-160-6000 :
.:_F.Q: £ ghidors Degreo in Physics or Geo-physics, Geology, Hydrometcorology or
L. bmetg clogy from a‘mc'ognised University or equivalent. :
U uogg, b A y :
. ), O A L :

P . bl (Adss (Assar
Moty +asiiré) place may also change: 5% -+, 't 1. v« '
Y laxation, 6 yoars for SC/ST, 3 years for gsc. 12 years for

.,_}iv.'-' A

.

ihant.ant o 27.yeors (Ago ro
Deprrmental candidates). .

AT 4 4, Chacking of raininll data copiod by the computers.

A O sding of oll other computations and wark dono by the computoers.

.2, Dre eng of theiseon polygon not work requited for weighted raintafl calcutations.
" 4B d%ctlon of heavy mintall spells for design storm studies. :

1b. it ysis of soil recérding rainfall data and proparation of Irequency tables.

"0, Pgiminary drawing of isohyols. oL .

. pzehgnance of flasjand roiniall rocords.

N § jiﬁf‘i:jlﬁﬁ-(cyi iRosearch Asstatant {Chemistry) in the Bmhnmwa & Barok

* Ringiy, Contial Wator Commisslon, Shillong.. - .

L Mabenny 102 (OBC-01 & 8T-01) te
" ray Seale: A8 4500-125-7000 7

i

. Age 501028 yssirs. (Aga Relaxation,

&
2

¢
1.
\
.
(- e
c
H
t
H

V' pdtencts, (which includes the torm comp |
Lo,

B 144'l o

Pin
L ‘sparance in o tinvel or pubicity firm or offico, Acadnmie qunlificationn relaxatie by

{ £Q'fogre In Scletion (Chemisty) or equivalent from recogrised Universiy.

Qi lastot Dégreo in Chiomistry. .
§yoars for BC/GY, 3 yoars for onc & 13 ycars for

: Pm(ggmontal candidates). I I )
< 1 +Ciwahafi {Assam), Dibrugath (Assam) SRR u
1. Coliaction and analysis of water.samplos for 41 p c-Chemica)

¥ tors viz. Physic
X Siologica! Including Trace & Tordc Yotal Carbon, pesticide & insecticides ofc.
# EBidtion of sediment samples and Lheir analysis where required. -
5 %ol colorminations ke wet densiy ep. Gravity, Mocharical anatysis o ver bod
stmplos, Ve W0 koo '
{31 athilon sind Malntoniance of genorl dnd sophisticatod equipment viz. (CP, HPLC,
(AT Anatyssr o1, - s '

pae
rh

Tl

{ € 15 Ganpllation and publication of data in th form of wter Qualiy, Sodiment and bed .
L ! I ’

: r.g;ymm year books sequired. '

il etudios fikn Longitudina DO, BOD Survoys... -

{6.5p

i *7.Pioparation of Water Quality/Status reports giving spocial emphasis on suitability of i
- dh e A yrgtor for differant Uuses and reports on spacilied tests at selected tites on user demand.

{ '8 Piaparation of Wator Qualiy Bulletines and othor reports. .

* 9.-Preparationt of SPC Memo and working Estimates for diflerent schemes related to -
1 "Water Quality/s ring in rivers reservoirs.” .
* 10, Assistance’ in prepatation of | spocifi for procu ts of varous
. #rjuivihont Including advancod, sophisticated and importcd equipment. v
S, r«ul‘r.}nncq Anomoismo‘: oﬂico;! i yawious Gclontiie/Tochrjical matters. "
¢t to, HER-(C)-3 : Information Acshtan] i Ingla, Tpurtem, Guwahatl.

Varc=ney ¢ 02 (UR-02) Mjb '9? "‘m)

iy seale 2 As. 5000-150-0000 Sy et

. 1. Graduate of a racognised University in India,

frnk

iy

.
2t

ADVERTISEMENT NO. 1/2003-NER
£.NO. SSCG.A-12024/2/2003-Rectt.

INVITED FOR THE FOLLOWING POS

‘ Age:mmzwycmsummusc.sr.mmpummwmm s

- bibrary mte.

Ty ves St

1P : Shiflong (Meghataya) with AISL.
JR = Mar and fopment of Zi
enquitics from outsida, ficld surveys & R
CaL No. : NER- (C)}-6 : Junlor Zoologlcal A
No. of Vaeancy : 0t (OBC)

Pay-Scale : 3. 4000-100-6000

fogica! Cotlections, attending 1o Scientific
reh work on d prob
istant, Zoological Survey of India,

i9od Univorsity with Zoology as one of

EQ : Bachelor's degroe in ola 0

1ho subfoct,

DO:-)Expcﬁcvmdcouwhgarupmsavaﬁdeooszpedlm . .
i) Knovieuge of zoological tab y tochniques e.g. proparats of siidos, cutting *.

microtoma sections etc.

for Govt. Servants as pet Qulos). -
P : Shilong (Meghataya) wits AISL.
JR : Maintenanco of Zoological

; assistanco in fickd SUTVeYs and resoarch work. L.

SpOCIMCNS,

Cat. Ho. : NER- (C)-7 : Laborat ,A.WK'- 1 Survoy of India.
No. of Vacancy : 01 {OBC) .
Pay-Scalo ; Rts. 3200-85-4900/- '

.

F_o:lliWSmmW(ioonmm)amN\mwmmdm

. aoction and on of Zoological

subjoct. .
DQ:i)l’mi!wRywim!me\dmdeﬂ Laboratory.
#) Knowiedge of } rogical focatives, stains, .

Age: Bolow 27 years. (Rolaxablo for SC, ST, efe. as per Govt. Fudes
for GGovt, Sorvontn as por Rulos). .

IP:Slﬂkmg(Moghniwn)meSL
Jﬂ:mmwmdmmwﬂmmmﬂmd
roquired for research work, ~ : L. .
%&ﬂ%ﬁ MWWWMIM& "
Yo, ol Vacancy : 01 (0BC) s
Pay-Scale : Rs. 5000-150-8000 - -

EQ: 1. Degree in Asts, Sck o G from a gnisod Universlly

2 Diploma in Librarianstip from a recognised institution. /

‘DA 2 Knowlodga of aticast ono loroign tangunge uther than English. S g
Age: fllaxabloby Q3 yoers br OBC. .+~ . | .o
P W AISL. : ' b
JA ; To attond ak works relating fo purch of Bbrary books & publicats e ;-
of accoumts, segisters and stock of Sorary, propor o rds in respoctof |

LN

CaLNo,NEﬂ-(C)—S:Assn.Stam.WSmdm
No. of Vacancy : 01 (UR) : Lo
Pay Scale : s, 3050-75-4590/- ‘

EO:M or jert & profich ‘,htyphgds()mpm.

' f

- N:Eqmdamds;oml(ocphg.

annlicati

Aedgo of Comy D supported by Diploma ot Ddgree in Comp
“m fication from.a Gowt. Institute o Institute gnised by the G it

. 44sriciel knowledgo of and lamiliarity with placos of tourist interost in India.
ovciegh of various places of Indian History and archi jort and modern.
1, Oigtdna dn Tourism.

“sowladge of the hny Europeah Finguags SIRGT I Bnghemrees

ional itablo for to bo

Airdat

Alv Liovt, in the case of car otherwiso P
v tored In wiiting.
- {1 2140 25 years. (Age relaxation, 35 years for Dopil. candidates, retaxation for SC/

4% 5 ONC as pat Govi, ulen).

11 41, Hahadagun (Mungchal *tndesh), 2. tmphal (Manipur). AISL.

L & 1 Dissemination of Tourist information, preparation of Hlincries fwiic-up including up
. “~q and coflection of Tourist stotistic, roceiving, accompanying ViPs/Travel writers
T, i NER. (C)-4 ¢ Ono Sr, Hindi Transiatot, Olo the Chicl Postmaster Geneml

"+, Clrclo, Shillong- 793001, ) .

: s#ney £ 01 (UR-01)

Genle I Re, 5000-150-0000 .

v 1 Mastor dogren of recognisod Unhvarsity in Hindi/Engtish with EaglishA{indi ns

m ubject (whaich includes the term compulsory and clective) at degree fovel. OR

~tor's degree of recognised University in any subject with Engfish and Hindi as main
y and ) at degree level.

N

£ o= 1 1010 28 years (Age selaxation, 5 years for SC/ST, 3 yoars for OBC).
“1e 1 11.E. Pustal Circle, Ofo the Chief PM.G.. N.E. Circle, Shillong-793001 (Mcghalayn)

", 1 1.East Khasi Hits, State : Meghalaya, AISL.

.4 11 Gr, Hindi Transiator.
-ttt tio. s NER- (C)5 : Zoological Ass. i ~ul, Zoologicat Survey of India.
"1 .\, of Vacaney : 01 (OBC) . .

7 +4-§zalo : Rs. 5000-150-8000 L -
7.1 ; Szcond Class B.Sc. (Hons.) or 1.8c. with Zoology with nol fess than 55% of
"+ 45 in aggregale.

I 1 + i) Experience in arranging Zoologica! exhibits of a muscunvexperience in fields
.

¢ I'retions of oxhibita.

£ fytitudo In Systomatic Zoology.

£ 1 : Bolow 27 yoars. (fietaxabla for S,
1. ¢ Gowt. Servants as per Rutes).

ST, ote. as por Govt. Rutes and also setaxnblo

- Gavonment, 1P : Initind Posting, JA < Job Requirtinent, Dog : Do Jroo, Dip: Diploma, So:

Age : 18-25 yoare.
1P : Guwahati with AISL "
Jn:)\lworksrchlhglopud\asodmudﬂleir X of /regist
mmmmmnmhmmsuwmdﬁdwm;m
7t iak o P aﬁmdmm&muﬂmmmm
wilh it. Maintenance of offico fumiture, & and Bghtings inchuding hot and cod
3 and Swoepeors. Any othet

demadraom

. B .
work ing to his office/branch and his job jgned by superior officers.
Gat. No. NER(C)-10 : Geographer, Direct olclenwslT. ' . : !
No. of Vacancy : 01 (UR) e

Pay Scate ¢ 113, $500-175. 2000/ :

EQ: Mastet degiee os 151 class honours in Googmphy of Mastot degroo In Economics
with honours i Geography.
DQ:‘rwoycmscxpaictmdmhumhgmmemdrma\mﬁdddGch
in A rocognised instihdo,

1 ; Kotdma (Nagatand), AISL < NI .

JAR : Preparation of maps, Charts, diagrams and Cartographic works.

NSTRUCTIONS TO CANDIDATES

1. ABBREVIATIONS USED :

£Q: Essential Quatifications, DQ: Dosirable Qualifications, UR : Unreserved, SC ¢
Scheduled Caste, ST : Scheduled Tribo, OBC : Other Backward Classes, OH: |
Orthoy fiy Handicappod, HH : Hoaring 1 landicappod, Cat: Catogroy, PS. : Pay
Scats, IPO: tndian Postal Order, CAFS: Contral Racruitmont Foo Stamps, G & i

Science, Equv.: Equivalent. Prot, Test : Proficioncy Test, Rocog. : Rocognised, Univ. 0 .
Unsivorsity, tnstt.: Institute,  AISL: All India Servico Linbility, Exp: Experienco, Exam.: .
Examination, Hr.: Higher, Scc.: Socondary, Sr. Seniot, Tech. : Tochnical, Mo : Ministry !
d.Dlo:Deparm'cma.Olo:O!fced.MA:MastudNnMSc.:mdeemo. i

UTs : Union Tenitories, SSC : Staft Selection Commission. B
2. Fee Poyable : Ris. 50/- (Rupees m«m.mmmwc&m Scheduted  ©
Tribes and ExS. However, no foe concession would be ssiAe 10 Ex5 who woukt
cﬂmwbecm&mdnsmmlcand‘damhmdmms(vi)dmﬂnm I
instructions. Such candidates would boe roguired to pay the 1equisite feo for the
examination. Fec s not ible to sons, daughters and dependents of
Ex-S.ScrviccC'mimhmeIaslyeardmmsewioemnolmodhm
s;ayment of fee. | i~mission of fee may be allowed to those repatriated from Kuwaitiraq
wiho aie netin a position to pay &
Hote : Mixde of payment of exarmination foe has been indicatod in para 7 o Important
fncdructions.
3. Mode of Selection : Candidates hutfilfing tha mininnem prescribed quakifications will
ba shortlisted on tho basis of thelr educational qualifrcath domi da,
peroeataye of marks, munmmnmqmlcn.c.umésmmoc«wmy'
: Continod
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. 2q- ANNEXURE -V{
: Enrolment No.ﬁ.ﬁgééQQﬁ?/

NHTE..

sfqu el T e fovafaeer

INDIRA GANDHI NATIONAL OPEN UNIVERSITY

havi
the

>4 %9

! -

yaifra fpar oirar & %H,{,df;.ﬁ:%; ....................
ﬁ‘qa 3]82]1]?[.?5“{ TBT BHY” }/r?(_/ 3‘6/{2002 ....................
o  faswer I wewmaw @ IUer yeM
Sl 2 - - :

This is to certify that.... D Rn b, dbccitni.... | |
ng pursued the prescribed course of study -and passed |
examination held 1n@4¢M%/%¢€13 hereby

awarded the Degree of Bachelor of ~ Library . and
_ Information Science. B |

(!))(

Re

Ua@aqm

Vice-Chancellor

gistrar

7§ =l New Delhi
=i D'?“°26-3\2oog3

W/%W
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» ]IQI)IFLA.(}AUNI)III]NIYTI()BLAI,()PHEPJ'[HNI\HEI!SHTFY’ 1 ‘Xﬂ/

s STUDENT REGISTRATION & EVALUATION DIVISION'

é}‘ ; Maidan Garhi, New Delhi - 110 068

< BACHELOR'S DEGREE IN LIBRARY AND INFORMATION SClENCL

. 1 » = STATEMENT OF MARKS —

[ 7 CERTIFICATENO.: 0003429
SERIAL WO, ' 1
BLS 958400371 ‘ D”TE; 29/01/2004
MS. PADMARANI MUDAI , ATE:
DOPDAR ROAD '
NORTH GUWAHATI N TERM-END EXAM.  DECEMBER 2002
GUWAHATI - 781030 :
ASSAM

L ) —

A CONTINEOUS EVALUATION ACEM JACEG] TEM [ TEG | o000 om0 o] Max ~' MARKS | crs. |crs
conn | LASEN, :Tt_ﬂ/‘\‘}ﬂi_'- J\?‘.‘BN ;L .Nm(l-':-)(’ s AceM | TEM | MARKS | OWID. | GID. | ST,
BLsy | eo| a 50 [c| 48 |c|es | B | a4} cl20 | @1f 100} 51 | c |sc
Led | 92| A @0 |a] vela|Be | A 40| c| a7 28] 100 | 85 | ¢ |sC
ssq| 72| Blse |c| 2B |67 | B | 49| c| =20 a4 100 54 | ¢ |=c
LS4 ! BB| A|S8 [C] s8|C|73.|B| 41| cl2a | 29| 100]| 51 | C |S&C
BLsy| 84| A|s0 |C| s4fc |69 | B| 43| c| 21 30| 100 | 81 | ¢ |sC
nLsd! sz| alsa |c| sa|cles |B| 50| c¢l=20 | 35| t00| 855 | ¢ |scC
BLsq| 68| A |44 [c| e2|B |75 | B | 40| C|.23 28| 100 | 51 | C |s¢
BL3H. 40| c|3s |Db| 46|c |43 | ¢ | 4| B| 13 .| ‘45| 100| 58 | C |5C
oLa| 60| B| a0 |B| wo|n|e0 | B | so| ci 18 as| 1oo] sa | ¢ |sc

/(;'I(ANI)'I;()IAI.', . : -

RESULT / 900 | 479

. ) . ‘
BACHELOR ‘G DEGREE IM LIBRARY AND INFORMATION SCIENCE SUCCESSTULLY COMPLETED

MM
¢ Not sult
MKS
“Gn
ACEM
ACEG
16
tNC
M
TG
CIRS GIRY
CHRS S8
oD

o1 detad

OVERALL PERCENTAGE 53. 22 % " II DIVISION
~Mixbinum Marks ° .
mitted /Absent/ Result Later as the ease may be

- Marks

- Grade .

< Averape Continuous Evaluatiop Marks .

©Avernge Conthuous Evaluntion Grade ;

- Successiully Completed

- Nat Comnpleted

S Term End Exininaton Marks

rerm End Examination Grade

- Caonrse Status

15 nee overlea

...........................

. Ferm End Ex: . srnde X t \
)y Cowmse Grade . : (/14 V%‘?
. . . g = .

- Obtained . P DlRl-(,lOR (SR&k
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‘SCHEME OF I\SSESSME‘;N'K' OF NACHELOR'S DEGNREE IN LIBRARY AND INFORMATION SCIENCE
1. LIST |OF COURSES OFFERED :

BLS-{ LIBRARY AND SOCIETY
BLS-2 LIBRARY MANAGEMENT.
BLS-3 LIBRARY CLASSIFICATION THEORY
BLS44 - LIBRARYCATALOUGING THEORY
BLS-5 BIBLIOGRAPHY AND REFERANCE SOURCES
BLS:6 INFORMATION SERVICES
7

BLS COMPUTER BASICS AND APPLICATIONS
BLS:3P LIBRARY CLASSIFICATION PRACTICE
BLSaP LIDR/\HY CATALOUGING PRACTICE |

2. RESULT IS DECLARED IN NUMERICAL MARKS AS WELL AS IN LETTER GRADES ON A FIVE: POINT?‘SCALE

3. EVAJLUATION OF STUDENTS PERFORMANCE HAS TWO COMPONENTS : CONTINUOUS ASSESSMENT THOUGH
ASS‘IGNMENTS CARRYING WEIGHTAGE OF 30% AND TERM -END EXAMINATION CARHYlNG WCIGHT&:E OF 70%.

4, FOFL THE PURPOSE OF COMPUTATION OF COURSE GRADE THE SCORE "OF BEST TWO ASSIGNMENTS OUT OF
THF|%EE PRESCRIBED IN A CGUIRSE 1S TAKEN INTO ACCOUNT. ,.v \

5.IN d)RDER TO SUCCESSFULLY COMPLETE A COURSE, STUDENT MUST OBTAIN ATLEAST 40% MARKS IN EACH OF
THE CONTINUOUS EVALUATION AND THE TERM-END EXAMINATION. \,

6. LETTER GRADE, GRADE POIN IS AND CORRESPONDING RANGE OF MARKS FOR PURPOSE OF COMPUT;\TION
ARE AS UNDER.:

MARKS HANGE LETTER GRADE QUALITATIVE LEVEL i GRADE ‘POINT
80% and ahove. Excellent '

60% but below 80% Very Good

40% but below 60% ‘Good

Satisfactory
Unsatisfactor\y

20% but below 40%
below 20%

moooe >
- N W A v

7. THE OVERALL PERFORMANCE OF THE STUDENT IN THIS PROGRAMME 1S DETERMINED AS UNDER :-

| Division 60% and above

Il Division 50% and bolow 60%

Pass A0% and below 50%

,.

Unsuccessful below 40%
,I
]

e \

/ k " | . [(9”5
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To.

The Regional Director (NER)

Staff Selection Commission,

Rukmininagar,

P.O- Assam Sachivalaya,

Guwahati- 781 006.
(Through proper channel)
Sub: - Prayer for consideration for selection to the post of
Library and Information Assistant and also prayer for
condonation of over age, by taking into cansideration the
period of service rendered at ASL, Guwahati.

Respected Sir,

I like to draw vour kind attention on the subject cited above and
further beg to state that, I have already applied for the post of Library and
Information Assistant. However, so far age limit is prescribed for the said post,

the undersigned may be treated as an in-service, direct recruit candidate, for the

said post as I am serving in ASI at Guwahati for about 10 years. Undersigned was

initially appoinicd on casual basis as Assistant Librarian and scrved there in the
library, for a very long period. Be il slaled, the afloresaid post was earhicr
advertised, but no suitable candidate of OBC category was available. In the
meanwhile, the undersigned obtained Bachelor degree in Library Science in
addition to my graduation in Arts. Therefore candidature of the undersigned he
considered on priority basis, as she has also earned long experience in library
work. Moreover undersigned is also entitled to age relaxation to the extent I have
served the department as Gowvt. instruction in force. In this connzction 1 further
beg to state that I was initially appointed on 14.07.1993 and continuing in service
till date without any break in service. In the fact and circumstance the undersigned
request you to kindly consider my case for appearing in the interview/selection

and also be pleased to take in to consideration the period of service rendered by

e / -
S o
g

\ N
ANNEXORE - vy

———
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- DATE: 18.03.2004 * (PADMA RANI MUDAI HAZARIK A) e

s

the undersigned, for ’thc’purposc' of condonation of agc limit, in favour of the

undersigned.

Yours sincerely L

ke s

B PN T
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .

GUWAHATI BENCH ::: GUWAHATI

Oebe NOo 72 OF 2004

Smt . Padmarani Mudai Hagzarika.

I ) éEElicant *

Union of India & Ors.

eeeee Respondentse.

In the matter of @
Written Statement submitted by

the Respondents Nos. 1, 2 & 3.

“ra,

The humble respondents beg to submit the parawise=-

written statement as follows ¢-

1. That with regard to para 4.1, of the application

the respondents beg to offer no comments.

2. That with regard to the statement made in para
4.2, of the application the respondents beg to state that
the applicant has been engaged as casual worker in July, 1995

ieee 14.07.1993 to perform purely temporary nature of works.

3. That with regard to the statement made in para
4«3, of the application the respondents beg to ‘s‘bate that
the aﬁplicant was engaged as casual worker on daily wage
basis from 14.7.1993% and thereafter from time to time on

availability of works and funds under the respondents.
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4. That with regard to the statement made in para
4 +4, of the application the respondents beg to state that
reiterate the statement made in para 4 of this written

sfate mente

5 e . That with regard to the statement mede in para
4.5, of the application the respondents beg to state that
the applicant vas engaged as daily wage casual wvorker from
14 +7.199% and thereafter from time to time for doing purely
temporary nature of works as per availabilit'y of works and
funds under the respondent. Further in the light of the
judgment of the Hon'ble Central Administrative Tribunal,
Guwahati Bench, Guwehati dated 12.8.2003 regarding confermend
of temporary status to the applicant. The case has been
considered in terms of the Scheme for Grant of Temporary
Status circulated vide DOPT OJMe dated 10.9.1993, 12442002
and the advice given by the DOET in this matter circulated
by the headquarter office of Archaeological Survey of India sm
Jonpath, New Delhi vide F. No. 33/12/96-pAdm .II dated
10.9.1998, the judgment of the Hon'ble Supreme Court of
India amd dated 29.4.2002 in S<Be Appeal No. 3168 of 200g
by the Union of India and others = Vrs- Mohan Pal etc.

(Annexure=1J). Under thee Scheme the casual workers who

were in service on the date of commencement of the scheme

and those who have completed one year regular service i.e.
206 or 240 days as the case may be on that date i.e.
10.9.1993 should be granted temporary status. The scheme

is not an on going one to be considered 1o all casual

‘ Con'ﬁd.......
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casual workers as and when they complete one year of conti-

nuous servicee. In the said case the applicant has completed
—— - - : 1

only 41 days of sEryi:e from 14.7.1993 to 10.9.1993, as such

—— * -

her case for grant of temporary status could not be considered

by_ the respondentse.

Copy of O.Me dated 10.9.1993 and O.M. dated
; : 1244 42002 ave annexed herewith and marked as

Armexire -1 (series )e

6. That with regard to the statement made in para
4 .6, of the application the respondents beg to state that
the written statements on OeA. No. 32/2004 are being submitted

to the Hon'ble CAT by the respondentse.

Te That with regard to the statement made in para
4.7, of the application the respondents beg to gtate thavt
the applicant was engaged as daily wage casual worker from
14 4741993 and thereafter from time to time for doing purely
temporary nature of works subject to availability of works

and funds under the respondent. The post of Library and

3+ e nepeed

" Insormation Assistant comes under direct recruitment through

open competition . 'As such the respondent has redquisitioned

to the Staff Selection Commission for sponsoring suitable

candidate for the post in accordance with recruitment norms

of the poste.

Be That with regard to the statement made in para
4.8, of the application the respondents beg to state that

as pér post based__:;os_t_e_g__point the vacant post of Librazand

R N

contdo.oao;.s
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i and Information Assistant comes under reservation category

A ——ar—

of Other Backward Class (0.B.Ce)as communicated by the

— e

.

Headquarter office of Archaeological Survey of India, Janpath-

New Delhi vide letter No. Fe10-15/96-Adm. I dated 4th October,

1996 (Annexure-II ). The roster point was issued by the

competent authority long back i« . on 4%h October, 1996 hence
the allegation made by the applicant in this regard is totally

false, baseless and far from the truth.

Copy of letter dated 4.10.1996 is annexed

herewith and marked as Annexure - II.

The reduirement for engagement of daiiy wage casual
worker is subject to availability of works and funds. 'As
there was no work to provide to the applicant as such her
services was terminated. However incompliance with the interim
order of the Hon'ble CAT dated 19.2.2004 the applicantim is
vstill now engaged without any worke. The applicant has comple~
ted only 41 days of service from 14.7.199% to 10.9.1993 ywhere
as 206 days of service for conferment of temporary status were
I reduired. As such she is not eligible for grant of temporary

statuse.

The -respondents beg to state that the casual workers
are not entitled for leage. The applicent has completed only

41 days of service from 14.7.1993 to 10.9.1993 and she has

completed only 114 days of service in the calendmﬁ%- |
S—

The number of days of service of the applicant has been

calculated as per rule and actual days of presence of applicante.

ﬁontd....n
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9. That with regard to the statement made in para
4 .9, of the application the respondents beg to state that
the vacant post of Library and Infprmaticn Assistant comes
under reservation of Other Backward Class (0BC ) as commmi=
cated by the Headduarter Office of Archaeological Survey of
India, Janpath, New Delhi vide letter No. F. 10-15/96-1 Adm ..
dated 4th Octoe, 1996 and the allegation made by the appli- -

cant is totally false and baselesse.

10. That with regard to the 'statement made in para
4 .10, of the application the respondents beg to state that
as per roster position the post is weserved for OBC and the
upper age is relax able upto 3 years as per rule. The age
relaxation to casual workers are given for absorption in

Group 'D' Post only (Annexure-III ) .

Copy of Age Relaxation for Appointments is

annexed herewith and marked as Annexuye~III.

11, That with regard to the statement made in para
4 .11, of the application the respondents beg to state that
no representation for condonation of age limit of the

i

applicant is received by the respondents. However as _per;/’

1
mule the applicant is not entitled for any condonation_of

e i s

age as she is daily wage worker and the post of Libza:;;y !

———

amix:thuxpm and Information Assistant comes under

contdooo o &
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director recruitment by open competition and the post is

regerved for OBC category and upper age is relaxasble as
per male.
12. That with regard to the statement of the appli-

cation the respondents beg to state that the applicant is
not entitled to any relief urged for in the application apd'

the case is liable to be dismissede.

Verificationeeeeceeccoes



o

I, ReDe Singh, Superintending Archaeologist,
Archaeological Survey of India, Guwahati Circle, Ambari,
Guwahati do hereby verify that the statements made in

Paragraphs _ of the written statement

- are true to my knowledge, those made in Paragraphs

being matter of records are true to my information derived
therefrom which I believe to be true ¥ and those made in
the rest are humble submissions before the Hon'ble Tribunal.

I have not suppressed any material facts.

And I signed this verification on this the

th day of s 2004 at Guwahatie.

el
ent .

Depon '

R. D. SINGH
Superintonding Archcoelepiot
Archaeologicol Survoy of Indio
Guwahati Circlo, Gutyohati P
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N0.40011/2/2002 -Estt. (C)
‘ ~ e .Government of India
e vk “Minlstry of Perdonnel, Publlc Gricvances and Penslons
R B Department of personnel and Tralning
LS |
o - New Delhi, dated the 12 April, 2002
AN v . ‘ .
AR 2 Qffice Memoran dum
gD
RS Subject:- Casual Labourers (Grant of Temporary Status and
e <o P b Regularisation) Scheme of Gavt. of India, 1993~
L?TYJ\ Clarification. .

The undersigned Is directed to say that the, Casual Labourers
(Grant of Temporary Status & Regularlsatlon) scheme of Govt. of India,
1993 formulated In pursuance of the CAT, Principal Bench, Judgement
dated 16 April, 1990 in the case of Raj‘Kamal & Others Vs Union of India
and circulated vide this Department's oM N0.51016/2/90'-Estt. (C) dated

)< 10® September, 1993, Inter alla, stipulate the followlng two conditions for
N .
grant of temporary status to the persons recruited on dally wage basls In

(7
%\‘\W Central Government Offices:-

b
X E // (i) Temporary status would be conferred on alt casual labourers who
o4 /(X _are In employment on the date of issue of OM; and

{m Vg (1i) should have render‘ed a continuous service of at least onc year,
\\ o~ which means that they must have been engaged for a perlod of at
' *'K least 240 days(206 days In the case of 'offices observirig 5 days

g week).

- ~/ 5 The various Benches of the CAT, Inciuding High .Courts, while
deciding the cases of casual labourers have Ignored the first condition
stipulated above and have been taking views that the scheme s an
ongoing affalr.  In the meantime the Suprem'e Court In Its judgement
dated 11-3-2002 in the cage of Punjab_State Electricity, Board 8 Anr. V.
Wazir Singh(JT 2002(3).5C 49) have Sheerved "since the circular Issued by
twréﬁﬁgﬁmstiw@@am o _conditions namely that the concérned

daily wage warker should not only put in'500 working days In service.up to
the cut off date but should be actually in service on the date of issuance of
the circular, the second condition regarding continuance 1n gervice cannot

I
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I8 THE SUPRF..’\\E c Ul OF e ) J 86 / l 3
- CIVIL APPELLATE JURISDIG TION ot

3108 OF 2002

_CIVIL APPEALNO. L
“(Arising out of SLP(Civil) No. 222412000)

1. Appollants

Uiion of Jndia and Anr.

Vs.
) Rospondent

Mohon Pol, olc. clc.
Wi 3162, 2179 3R LP007
QT-’.‘LPU‘ZZQL_L\'_QS;,_,__,__#-QE_.?.C.O_Z
ing oul ol SLP{Civi] to. 1302412001, SLP(Civil) Mo. 166512001,
1) No. 2151/2000. SLP(CiViI)‘

(Aris
SLP(Ci/il) No. 17174-17178/2000. SLF(Civi
326/2001)
AND ,
o) _OF 20702

civiL GP pEAL NOS. LT
(ariving oul Qi SLP(Civil) NTs. 0730—6739!2000)
L. Gevernor (Admin,) & Om. _ Appcitontd

Vs.
gacdananadan Bhashkar 5 Ots., olc. clc. Raspondents
With  ° por AT :omfaxtTH S0 and SERSRRSUNAN
C_lﬂL_f‘f_UMO.i.,_,(LNO 2
(Arising out ol SLF(Civii) Nos. 6740-41 and 5742-43/20C0 and
970/2001)
JUDGMENT
.G, Bolairist v
Laove ) oted i
t




lwnr%;m; Tl 22

v |
i : R .
A . ST - e mmT T .
. . o - -_ TR

.1 {1

_.;';e ignored as done py the High Coun..f" A copy of the judgement as
: appeared in ‘Judgements Tg_day’ is*enc\osed. : g

ourt cases in the matter ma according\y be defended on the

-pr‘mcip\e laid down Court in 1S judgement

d\c;ted in para

ove judgem"ent of the supreme Cou
e Government Counsels defending

The C

lines of the

dated 11—3—2002 in
e prought to‘

. The ab r:may also b
the notice of th the cases of the casual
labourers: : o .

(Pratﬁbha Mohan)
Directof

<
~,
N,

Al M'\n\str‘\es/Depart'ments of the Govt: of India and‘Attached and
Subord\nate Offices a5 per the standard list. . ' 4

To
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Mo ..33/1)/
. “OVVrnm(nL ot Lnula
Archauoloalcal OULJ y of Indaia
: . ,
Janpath, Nev pelbi-11 |
' . i
pated:- 10.3.93.
ToO , - _ .
!
ALl A d\ad;’9£ﬂL}LCl‘ﬁ/dLan&Dk§. b
. |
gub:- ©ra ant o: Temporary gcatus tO Daily wagers -~ reg.
_Sir,
L may kindly »e rec allwd that a pumber of dally wage
worKcrs had hee=h gr\nLvd Peinporary sratud &n 1993-94 in aceer
rdance with th DOPR & Trd. vCasual Lahourer g (Grant of Tago
rary statu nd Rugularl tion) Schenme of bovL. ol pndia Vot
1t is also pOsJibl that @ number of cast¢s for gLanL of temptr
rary status are punding in your office The POPT 1nft1uctlwn,
have peen c;rculatbd vide O.W. HO- 32016/2/9OaL3LL(F) dated
10.3.1993 and this Deptt. have SubSLqunLly alsO fgoucd 9
number Of {nstructions o the subject. The grant of 'Tempot
status 1D the Survey has been revicwed in: consultat&on with '
popP & Trd. in connection with a rwprpscntdLion SUDmJL\Ud by O
of the €X. casual Jabourer pefore the Lhalean, NduiOHa] (Q‘w
isgion LOJ,:ﬂhedul ed Castes & 3chbdulud Tribe Hew pelhd.
advice given Dy pop & Trd. in the cas®e is Loproduhtd “helov o
guidancb.~
i. Thoe schame £Or - grant oL Lemporary status tO he i
casual crployees was: ‘gormulatc cd in pur suance of uhw '
Judgunun_ dated 16.2.99 of the CAT princip: A1 Donoh
Hew elhi in rhe case of sShri iad a6 arnors Y
uniaca »f India & otherss The 9¢ Jhote L0 grant © {
Lenporary status 13 @ one Lo affalr and i appld
cable in respect of thnOS casual \,u\ployuo-\ o W
in se ervice On thne -dati /OJ: the notiﬂjt*\\ ton of (AT
scheme 1. & .9. q3\and had rendeced one yeak uI
COﬂhinUOUb\BLLVLCL Twith 240 days or 206 QAXC oL
' corvice as the case may”ﬁﬁfﬂgﬁ'thn’f/wta ™o Py
yisions of the gchbme  are 4lso NOt pp\lCJb]P iu
respict of thost: {a,ual cuployess Whio wEre T
otherwise than Lhrough thu bponsor hlp of meLovmu
exchange. . .
ii. In this connection aLtuﬂLiOn is also jpvited te
SupLcine court JUdembnt dated 27,197 in the o
of Passport officer, Trlvandlnm & Ol\hff” Vornad
c & Ors. {n which the hun fple court Nas hold L
wiE D;‘;‘partmpnt ducides hat only thos el Oy
who were Lu,rni\r-d in nOLmﬂ N 4. Liae
el euployits nt oo .chn‘mgn hall e wlven e b
oy gLatilb, no . fault can b found vl (CARTSI RS
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Govermment of India
Archaeclogical Survey of India

Janpath, New Delhié110 011
Dated 2 |

| - | SCRHRRERD
f\\ - The Superintending Archaeologist, v””*_ﬁmwgﬁﬂwﬂ

' N - Archaecological Survey of Indiagp
: Guwahati Circle,
Guwabatdl e

‘®§>§ . S:%He3 Recruitment to the post of Library & Inforpation
~ : Assistant in the pay scale of Rs,1EOO-2600/»°" ‘

e — e -

LI BN BB Y )

Siry

| I am to refer to your letter No o1/3/Adm «/96-831
ds ted 230801996 on the subject cited above amd To state
that the vag _post of Library & Information Assistant
oi your office, for which roster position is detailed
b iow, may be filled in through Staff Selection Commigsion
aiter obtaining the 'No Objection Certificate ¢ from
Department of Personnel & Training, Central (Surplus

§iaff) Cell, New Delhi as per ruless = | . ‘
Number of vacancies/vacancy Roster positidn*\/// .
. { :
‘ : One : . 0OBC

.359255’

The perticulars ie.e. Name,.date of Birth,
‘:qua;ifications and date of appointment etcs of the
 newly recruitted candidate may be forwarded to the

Dirbetorate for determine the seniority in the grade. .

Yours faithfully,

< - .
e L =4 = -';)-\C'?\ Qo

( SATYA PAL,
Director (Administration})




AGE RELAXATIONS FOR APPOINTMENTS {1y

(Category of Persons o
whom Age concession
is admissible

.

Categorics of Posts to
which thé Age con-
cession is admissible

2

Extent of Age
co_nccssions

Q)

(xii) Casual  labourers for
absorption  in  regular
establishmént in Group ‘D"

(i) ***

(xiv) Blind, deaf-mute and

orthopaedically handicapped
persons. »

(xv) ®**

(v) Territorial Army Personnel,
who havé served on the
permanct  staft  of ‘a
Territorial Army  Unit or
have been embodied for
service wnder TA Rule 33
for a continnous period of
not less tian six months.

(xvi) Widows, divorced women
and  women  judicially
separated . from . thetr
hushands’ and who are nat
re-married.

(cviit) Staff car drivers having not
fess than 3 years' continu-
ous regular service.

. ' {
(xix) Meritorious sportspersons.
(xx) Personned retrenched  from

the Chukha Hydel Project
Authority in Bhutan.

For Group ‘D’ posts only.

Q/-s“”

g

Period spent as casual
labourer. Broken period
of service rendered as @
casual labourer may also
be taken: into account for
the purpose  of | age
relaxation for
appointment  in regular
establishment,  provided
that one streteh of such
service is for more than
six months.

45 years (50 years for
SCIST). *

Far Groups i and ‘D’ posts|Ten years (15 years for
filted through Employment SC/ST).

Exchange..

For posts filled otherwise than | Entire period of cmbaodied
through UPSC on the basis of service (including Proken
Competitive tests, i.e., for periods) in the Territorial

POSIS filled through| Army plus three years. ; ‘,

Employment Exchange. .

Group ‘C' and Group ‘ID'|Up to the age of 35 years
posts filled through the Staflf{(up to 40 .years for
Selection  Commission  and members of SCS/STs). *

Employment Exchange.

For Group ‘C’ posts fillediUp to 35 years. * ' .
through Staff  Selection : :
Commission  [for  Clerks
Grade Open  Competitive

Examination}.

All Groups of Civil posts.

For Groups ‘C" and ‘D" posis. l”criod. of * service .

H

UP to 5 years (10 years
for SC/ST candidatcs).

rendered in the Project
(Congcession available for
10 years from 7-11-19%0)

* Requires revision consequent 1o the increasing of the
category. k

age-limit by two years for general
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Smt, P.M Hazarika
-V g~

9N
A

Union of India & Ors.

’ In the matter of :
" ’ Written Statement submitted by
| the respondentvVe . &

| The humble respondent No.4 beg to submit the parawise written statement as

fO"O\:’\’S -

1. ,' That with regard to paras 12,34.4.14.2434445 and 4.6 of the
application the respondents beg to offer no comments.

2. ' That with regard to the statement made in para 4,7, of the application, the
respondents beg to state that the fact is correct that Staff Selection Commission had
advertised in the Employment News dated 3-9th January,2004 for the post of Library and.
Information Assistant along with other 9.category of posts.

|

respc?ndehts beg to state that the fact is correct that in the advertisement dated 3-9th

That with regard to the statement made in para 4.8, of the application the

January,2004, the post of Library and Information Assistant has been shown as OBC
post.'l The post has been shown as OBC as per the requisition of the dejaa_rtment concerned
i.e. Archaeological Survey of India, Guwahati. The roster of the post are maintained by
the J'epartmept. The Commission advertise and recruits candidates as per the requisition
of tll;e Indenting department. Cate'g_‘bry of post, age, educational quéliﬁcaﬁons, experience

etc. are as per recruitment rules of the tndenting department.

|
|

.2/
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4. ( That with regard to the statement made in para 4.9 of the application, the

respondent beg to state that the advertisement for the post of Library and Information

Assistant for Archaeological Survey of India, Guwahati has been published in the

'Elllplo¥n1exlt News dated 3-9® January,2004 as per the requisition submitted by the

hade11ti+1g department vide their letter no.1/1-L.&1.A./2003-1460 dated 20.08.2003. The
subjectf post was not advertised by the Commission earlier.

5. f That with regard to the statement made in para 4.10 of the application, the
respon'dents beg to state that since the applicant belongs to SC category cannot be
considered for selection against a post reserved for OBC category. Sot the question of agé'

relaxation to the applicant does not arise.

6. ( That with regard to the statement made in para 4.11 of the application, the

responjdents beg to state that it is not correct that the application of the applicant was

rejected on the ground of exceeding the age limit. The application of the applicant was

not considered since the applicant belongs to SC category and the post is reserved for

OBC category.

7. That with regard to the statement made in para 4.12 of the application the

- respondents beg to state that as at para 4.11, the application of the applicant was not

|

_ r_eject,jed on the ground of exceeding the age limit, but, the application was not considered

as the|I applicant belongs to SC category and not OBC.

8. ' That with regard to paras 4.13,5.1,52.53,54,5.5,56,57,67,8, 8.1,
8.2,8.’3,8.4,8.5 & 9 of the appﬁcation, the respondents beg to offer no comments.

9 | That with r‘e'gard\to the statement made in para 9.1 of the application, the
respondent beg to state that as in paras 4.11 and 4.12, thé post of Library & Information
Assistant advertised in the Employment News dated 3-9" January,2004 is reserved for
OB and the applicant belongs to SC category, hence the application of the applicant was

not Tnsiclered.

| ' | .3/

|




VERIFICATION

I, N.ILaskar, Regional Director(NER), Office of the Staff Selection
Commission, Guwahati do hereby verify that the statements are true fo my’kno'\/vledge-,
those 11i.ade in paragraphs

being matter of records are true to my information derived the-fefrom which I believe to
be true|and those.m’ade in the rest are humble submissions before the Hon’ble Tribunal. 1

have not suppressed any material facts.

And I sign this verification on this day of August,2004,Guwahati.

e

Deponent.
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In the matter of:

O.A.No. 72 of 2004

Smt. Padmarani Mudai Hazarika,
-V§-

The Union of India & Others.

in the matter of:

Rejoinder submitted by the petitioner
against the written statement submitted

by the respondents.

The applicant abovementxoned most humbly and respectfully begs to state as

undex -

1.

(S

That with regard to the statements made in paragraph 3,5, and 7, it i stated that

- the applicant was continuously working in the respondents department without

any break in service since 14.7.1993, the nature of work entrusted to ihe applicant
is perennial in nature, the contention raised by the respondents in paragraph
S(five) are contrary to the decision rendered by this Hon’ble "I'tibunal in O.A.No
245/02, hence respondents are baned bv law of e«toppcl once a matter settled by

a competent court of law thc same cannot be reopened by the respondents at their

whims. The applicant further reiterates her statement made in paragraph 4.7.

That with regard to the statements made in paragraph 8,9,10,11 and 12 of the

written statement the applicant denied the correctness of the same and so far

contention raised by the respondents in Pragraph 8 of the written statements it
appears that the H.Q.Office way back on 4.9.1996 inform that the post of Library
and Information assistant fall in the roster position in the category of O.B.C. In

this conmcction it may be stated that the roster policy of Govt. of India in the



Mm -‘m-e»« .
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" meanwhile changed radically following O.M No. 36012/2/96-Estt.(Rcs), datcd
- 2.7.1997 and it has been stated that the existing 200 point, 40 point and 120 point
© vacancy based rosters has been replaced by post based roster and similarly it is

~ directed to the local authorities, may prepare rosters to replace 100 points rosters

LS e VU LA

in respect of local recruitment to group “C” and “I)” post on the basis of the same
| principles and for a direct recruitment post on all India basis by open coxnpetition,
" a model roster has been prepared as well as model roster for cadre strength upto
+ 13 post has been prepared by replacing the old one, therefore it appears that the
- post shown as O.B.C way back in 1996 may not fall in the category of O.B.C in
. the year 2004 due to change in roster policy of the Govt. of India. Moreover, it
appears that the post of Librarian and Information assistant is being centrally
" maintained in the Head Quarter office, therefore the respondents are liable to
' furnish total cadre strength in the cadre of Library and Information assistant and
also liable to inform the ITon’ble Court whether it is maintained centrally or not if
- the post is maintained centrally the present post of Library and Informalion
~Assistant may not fall in the category of O.B.C. Therefore Hon’ble Court direct
| the respondents to furnish the details of the staff strength in the cadre of Library
"and Information Assistant and also to furnish whether the Assistant post of
' Library and Information Assistant fall within the category of O.B.C in view of the
'revision of the roster policy. So far relaxation of age is concern, the issue is
already setiled by the Hon’ble Supreme Court,
_ That the applicant denies the correctness of the aforesaid paragraphs and
reiterates the statements made in the Original application.
| A Copy of the O.M dated 2.7.1997 and a model roster for direct

-recruitment are enclosed as Annexure-A (series).

In the facts and circumstances stated above the application is deserves to be

,allowed with cost.
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YERIFICATION

I, Smti Padmarani Mudai Hazarika, Wife of Sri Ballav Hazarika of

Chandmari Colony, Nizarapar, Guwahati-3, District Kamrup, Assam, do hereby

- verify that the statoments made in Paragraph 1 and 2 arc truc io my knowlcdge

and I have not suppressed any material fact.

And T sign this verification on this the 4th day of November 2004.

Fﬂ\cﬂm&m\a; Muob\,( Hﬂy\ﬂu’lou\.
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. -POST-BASED ROSTERS INSTEAD OF

T oavas

ISR DI PERY RSO S A KR TS DO L e s AR oL
- 1., Dept. of Per. & Trg,, O.M. No. 36612/2/96-Estt. (Res.),
: dated the 2nd July, 1997 - .

The undersigned is directed to say that under the existing instructions,
vacancy-based rosters have been prescribed in order to implement the Gov-
ernment’s policy relating to resenvation of johs for the Scheduled Castes, the
Scheduled Tribes and the Gther Eackward Classes. The application of reser-
vation on the basis of these rosters was catled into question before Courts. The

Constitution Benck of the Supreme Cowrt, i the case of RK, Sabharwal v.

State of Punjub as well as J.C. Mallicks v. Minisoy of Railways has held that
the reservation of jobs for the backward classes SC/ST/OBC should appiy to
posts and not 19 vacancics. The Court further held that the vacancy-based
rosters can operate enly till such time as the representation of persens
belonging te the roserved categeries, in a cadre, reacites the prescribed

percentages of reservation. Thereafter, the SIS cannot operate and

vacancies relessed by retirement, Tesignation, promnotion, etc., of the persons.

belonging. o the genermi and the reserved categories are fo be filled by
appointment of persons from the respective category so that the prescribed
percentage of reservation is maintained. . .

2. The Court also heid that persons belonging to the reserved categories,
who are appointed on the basis of merit — and not on account of reserva-
tion— are not to be counted towards the quota meant for reservation... .

13" Wit a ew fo bringing the policy of reservation in Line with the law

laid down by the Supreme Couit, it has been decided that the existing
200-point, 40-point and 120-point vacancy-based rosters shall be replaced by
post-based rosters. All Ministries/Departments and concerned authorities are
requested to prepare the respective rosters based on the principles elaborated
in the Explanatory Notes given in Annexure-1 to this OM and illustrated in-the
Model Rosters annexed to this OM as-Annexures-1I, [l-and IV. Similariy, the
concemed authorities may prepare rosters 1o replace the existing 100-point
rosters in respect of local recruitment fo Groups *C” & 'D" posts on the basis

of the same principles.

::"4.-The principles for prepariog "the rosters elaborated upon in the
E)?lanatory Notes are briefly recapitulateG below:— - - S

S 3e a T -
Pt ety
= o

Ny oy
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280 SWAMY'S —ESTA3USHMENT AND ADMINISTRATION

(a) Since reservation for OBCs does not apply in promotions, there
) be separate rosters for direct recruitment and for promotions;,

< Loy gy

P faow TR R argedin -s_&.gg,_:‘-;,1;};1;,‘,;5(- el ST e el
- 4-o=rs(b). The number of points inthé roster shall be equal to the number of
s - posts in.the cadre. In'case there is,any, jncrease:or decrease in the

~ 5, Cadre strength in_!%r;gile JTosters shal .o¢ expanded/contracted

ot o e ‘co_urg_espfggx-xigly ? 4*»*:“‘@;»“ pers P03 G By e ST
(¢) Cadre, for the purpose of a roster, shall mean a particular grade and
. shall comprise the number,of posts to be filled by a particular mode’
* of recruitment in terms of the, applicable Recruitment Rules. Thus,
in a cadre Of,'say, 200 posts, where the Récruitment Rules prescribe
a ratio of 50:50 for direct recruitment and promotion, two rosters
snz=one for.direct recruitment ard one. for promotion (when reserva-
_+ :dxtion in ptomoﬁonéapplies)}_—:each'oomgdsm 100-points shall be
_ dxawg up on zh,c line§uof the respective mcﬁiel fOsters;
S T Tt s i X TT ISR
-.{d) Since reservation does not apply, to transfer.on deputation/transfer,
where the Recruitment Rules prescribe a percentage of posts to be
filied by this method, such posts shall be excluded while preparing
the rosters; v S ..

< (e) In small cadres of up to 13'posts, the method preseribed for prepa-
ration of rosters does not permit rescrvation 1o be made for all the

three categories:” In such cases; “the- administrative Minis.

" 'tfieS/Departments may consider grouping of posts in different cad-

res as presenibed in this’ Department’s O.M. No.-42/21/49-NGS,

i "dated 28121952 and subsequent ordérs reprodiced at Pages 70 to
74 of the Brochure on Reservation for Scheduled Castes & Sched-

uled Tribes (English Edition) and prepare common rosters for such
“Broups. In the event it is’ not possible to resort 1o such grouping; the

4

3 3

e
%
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enclosed rosters (Appendices to- Annexures-1; il & IV)-for- cadre k"
strength up to |3 posts may be followed. The principles o£,WmMg 4 ¢
S oS opiedn fe oplnon ots, ey B
D i il e DR~ 0 o e T, TN WHamowa s e sk
5. At the stage.of .ih;ﬁal-opmqox{.pg a roster, it will be'r 7 to ad-

o .8 3 nmary
“roster. This will also help in identifying

just the existing appointments in the

Y N

the 'ex;:t;ss'eifshqmgcs;‘gfany;__in‘ih}‘?;espeemi‘@géﬁoﬁs“iﬁvmg:qq;fmis "

may be done starting from the earliest appoixi't;licnt :gnd’gfiakix’zg an appropriate
remark — “lutilized by SC/ST/OBC/Gea,?, as the case.may be, dgainst each _

“'point inthe rosters as explained in the explanatory notes appended 1o the

A
2 3

b

model rosters. In’ makin

longing to SCs/STs/OBCs which wére s made on merit (and not due 16 reserva-

these adjustrme:

nts, appointments of candidates be-

tion) are not to be counted towards reservation so far.ds ‘diréct récruitment is’
concerned. In other words, they are to be treated as General category ap-

pointments,

. 6. Excess, if any, would be adjusted through future appointments
existing appointments would not be disturbed. -, . - .-

fd el

and the
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ez 7i-All Ministries/Departments are’ reguested torxmtl‘adtel -l.mme‘.i}it.i afggg:i_
to prepare rostrs and operate hem cording to these guidels. v o7
Ty e Ll 0 T I A o L S N S W amended’
g - The existing orders on the subject are ended,
“35'the extent herein. e - z,;:,.,.:-n-g it e
f'w9?1ﬁés~'g%%%§g"‘$ﬁailu.ﬁifé"éﬁzﬁﬁ:dmﬁthérdgg of their m{ilci. tfrg::f:fxg
“where selections have already been finalized, they qep_c;i not glc mrg it
<"the nécessary” adjustménts in such cases may be made u}'bmu e
cases, recruitment may be witkheld tli the revised nt)tfter/s‘arzu ctiogn i iato op
eration and recruitment effected in accordax}ce.w:x't‘h these instructions. o0+ .
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O No. 3601272556 Eit, (Res), duted 2:7-1997 +
EXPLANATORY NOTES.—

Principles for making and operating post-based rosters
1. As hitherto, these rosters are only an aid t detcm}ine.&?e cmf;]kmen'
of different categories with regard to the quota reserved for them. They are
fiot to determine senionity. S -
" 2. The'model rosters have been drawn up keeping in r‘nmc'i‘ twobﬁxzda-t
mental p;incipics — the resérvation for the eatitled categories 1s to c' ep
within the préscribcd percentage of reservation and the total reservation
should in no case exceed 50% of the cadre, ‘
3, There should be separate rosters for direct recruitment and for promo-.
tions.where reservation in promotion rxpp!.:fi;: e
‘4. The.number of poiht’s.ixf each roster shail be equal to the number of
postsinacadre. . . ;.1va e e
-.1.5. While cadre is generally to be construed as the num‘.ber o{l posts in s:
particular grade, for the purpose of preparation of rosier, it sha .com;;rtgh __
posts required to be filled by a particular mode of recruitment in tex;gso ;o stse
i i les. Toillustrate, in a cadre comprising 200 .
R Reemmioment Rl cribe a ratio of 50:50 for direct recruitment
where the Recruitment Rules prescnibe a rat : r !
i eCt | tment shall have 100-points an
d promotions, the roster for direct recrui 1 '
"atl?m'gzr promotion shall have 100-points — thus making a total of 200. ‘
‘ 6 As indi;:ated in the model roster, the method for making a roster is to-
multiply each post by the prescribed percentages of reservation for the differ-
ent regc);ved categories. The point at which the multiple tg; 2 conm:jm;x?r t‘})x:;
, , . . i
ai te number or oversicps the number is to be reserve ;
?;rr::nz:?tym El—e while taking carc to evenly space. out the different resrneg
categories. Thus, at point No. 15, in the roster at Annexure-1I, both OBC an
SC gget entitled. l,{owever, since earlier reserved point has gose to OBC, point
No. 15 has been reserved for SC and point No. 16 for OBC. .

0
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282 SWAMY’S — ESTABLISHMENT AND ADMINISTRATION

. 7. Since teservation does not apply to transfer/transfer on deputation,
where rules prescribe a percentage of posts to be filled by this method, the
corresponding proportion of posts should be excluded while drawing up the
rosters. — .. . - e + ' A4 _.h'\... “‘)"'l. x. ..'_:;-— 4-‘

. ..8. It would be noted that at the end of the roster, “*squeezing™ has been
done for the reserved categories to reach the number of posts to be reserved
for them without violating the' 50% limit laid down by the Courts. While
drawing up rosters, ‘the ,cadre “controlling authorities should similarly
*‘squeeze’’ the last points of the roster. Such squeezing may not, however, be
done where it would violate the rule of 50%. : :

9. Whenever there is any increase or decrease in the cadre strength, the
roster shall be correspondingly expanded or contracted. The same will also

Ce e gl

apply whenever there is a change in Recruitment Rules which affects the pro- .

portion of posts to be filled by a particular mode of recruitment.

10. The roster is to be operated on the principle of replacement and not
as a “‘running account’’ as hitherto. In other words, the points at which reser-
vation for different categories applies are fixed s per the roster and vacancies
caused by retirement, ec., of persons occupying thosé points shall be filled by
appointment of persons of the respective categories.

1. While operating the roster, persons belonging to communities for
whom reservation has been made, but who were appointed on merit and not
owing to reservation, shouid not be shown against reserved points. They will
occupy dhe unreserved points.

12, In the case of small cadres (up to 13 posts), all theposts shall be ear-
marked on the same pattern as in the mode! post-based rosters. Initial recruit-
ment against these posts shall be by the category for which the pest is
carmarked. Replacement of incumbents of posts shall be by rotation as shown
horizontally against the cadre strength as applicable.  While operating the
relevant roster, care will have to be taken to ensure that on no occasion the
percentage of reserved category candidates exceed 50% If such a.situation
occurs at any time, the relevant reserved point occurring as a result of rotation

N I ‘. Do - .
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I. At the point of initial operation 6f the roster, it will be n
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against point No. 2: and so on and so forth till ali appointments are adjusted in
t}%e respgctive rosters. In making these adjustments, SC/ST/OBC candidates
on merit, in direct recruitment, shall be treated as General category candi-
(-iate;'—wﬁ- - R - - A 0

Y 2. After co;nf)leting the adjustments as indicated above, a tally should be
made to determine the actyal percentages of representation of appointees
belonging to the different categories in the cadre. If there is an excess repre-
sentation of any of the reserved categories, or if the total representation of the
reserved categories exceeds 50%, it shall be adjusted in the future recruitment.
Vecaircies arising from retirement, etc., of candidates helonging to such
categories shall be filled by appointment of candidate: belonging to the
categories to which the relevant roster points, against which the excesses

occur, belong.

3. Since recruitment is generally vacancy-based, it may happen that the
actual number of promictees and direct recruits in the ;aéfedoes net corre-
spond to the number of posts earmarked in the respective reservation roster.
For the purpose of calculations of representanon of rc:scn'ed category in a
cadre, total of promotees and direct recruits may be taken. Rcc:;ﬁc::.non gf
the representation as per prescribed percentage by the preseribed mode
of recruitment at the earliest possible should however be the goal.
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e P S ANNEXURE I ', "_": o St ‘ Sharcox enmlcmcm”; Category |" +] Shareofentitlement | Category
: v aBis S A udU‘{aFOR DIRECT REC AE] »"'?‘ NWJJ~‘§¥“ b i tSl T T T, for which j, SL [T = : for which. .-
E ) v-;;ni.&«gm-&m“i e = :z I TR SoPk- 13 b lst rr,nli\) ;: ;;&}-‘;: sC::l STf OBC sguxl?ge }:g; 1 sc 4 sT »{ OBC Asgum R
5 " " Ob_;ectzve —-Represcnmuon of each of the reserved  category should at "{ Post.| 150, |- 7 5"/.; g 2%3 . ear- ' Post 1%, 1 7?%“: «'2@% | el
2 RS S ‘no point of time exceed the Yeservation prescribed for 1t. i} s T marked ' | o] marked
g g s aniingay LI PRSI BT T a3 SRl é ' T X
! #“MODEL ROSTER 'OF RESERVATION: WITH REFERENCE’ To Y 45.]6.75 *|3.375 112.15 |OBC-12| 76.{11.40 [5.7 ~|20.52-'UR.¢"
: ,W£OST§ ﬁ??aﬁfgy%%%u%%n%%§Lf MDA T 46.06.90 (345 11242 JUR | 77./11.555.775 |20.79 |UR
. CATLE L YTt e L ASeal o BB QRIS tod AW s 3 v 47.17.05 3525 12.69 {SC-7 . | 78.|11.70 |5.85 |21.06 [OBC-2!
4 ': 4 ¥ *Share of entitlement * Category” | <, 5y & Share of entitlement ~ * Calcgqry" «‘ 48-‘7‘—2_0 '_36 ‘ 1296 {UR | | 79.|11.855.925 {2133 |UR
. Ne | e | & Lose .%c?zghf%-u T o Lone| e v 5 40735 3.675 1323 JOBCA3 | g0.12006 216 |ST6
o @ @ @ |shouldbe b of | TG 1 @ @ |houldde _ 50.7.50 {375 |13.5 IUR 1 81.112.15;6:075 |21.87 |SC-12
- Post | ysey | oa.Se | i | oS0 L sy | st 27 | S | s1.07.65 13.825 113.77 lur- | 82.[1230i615 {22.14 jOBC-22
g — _ ' 52.17.80 (3.9 11404 JOBT-14] ¥3.11245 16225 122.41 [UR ~
1.|0.15 0075 {027 1UR | 23345 {1725 621 OBC-6 | 53.17.95 13.973 {I43LIUR 1 8411260 163 |22.68 {UR
. 200301015 |04 [UR | 240360 |18 [648 |UR 54.]8.10 [4.05 1 [14.58 [SC-8 85.{12.75 {6.375 |22.95 {UR
31045 10225 |0.81 JUR 25.13.75 '{1.875 1675 |UR 55.18.25 14.123 }14.83 (ST §5.112.90 645 |23.22 |OBC-23
4.006- |03 {108 {OBC-1 | 26.[3.90 [1.95 |7.02=~/OBC-7 56.18.40 14.2 [ |15.12 [OBC-I51 g7.113.05 16.525 [23.49 |SC-13
5.10.75 10375 1135 [UR 27.14.05 |2.025 |7.29 [SC- 57.18.55 [4.275 |15.39 JUR €8.113.2016.6  |23.76 |[UR
- 61090 jo45 [1.62 lUR 28.14.20 2.1 [7.56. |ST-2 58.18.70 14351 115.66 [UR 86.[13.35 {6.675 |24.03 |OBC-24
7.11.05 10.525 {1.89 ISC-t 29.14.35 '12.175 |7.83 |UR 59.{8.85 14.425 115.93 JUR 90.113.50 [6.75 {243 |UR
312 06 (216 l0BC2 | 30450 225 [8.1 [OBC-S 60.{9.00 (4.5 . 116.2 JOBC-16} 91 113,65 [6.825 |24.57 [UR"
.- - - 941.35 10,675 i2.43 T{UR 31.]4.65° [2.325 {837 {UR - 61.9.15 14,575 11647 1SC-9 1 92 113.50 (6.9 __|24.84 jUR ___
10.{1.5° [0.75 27 {UR 32./4.80 [24 |8.64 |UR 62.19.30 (4.65 |16.74 jUR 93.113.95 |6.975 {25.11 {OBC-25
d 11.]1.65 0.825 {297 [UR - 33.[495 }2.475'(891 |UR y 63.19.45 14.725 |17.01 JOBC-17} 94 11410 {7.05 ]25.38 ISC-14
, 12.(18° {09 [324 |oBC3 | 340510 [2.55 |9.18 |OBC9 64.19.60 [4.8 . [17.28 [UR . |- 95114.25|7.125 {25.65 |ST-7
" y3.l195 10975 |3.51 “JUR ™ | 35525 “|2.625 |9.55" |SC-S £ 6519.75.. 4875-_ 17.55 JUR . | 9611440 (72 -|25.92 |[UR
v 14j21 fros lszs fsta | 36(s40 27 j9.72 [UR 0 660990 14.95 \17.82 |UR sig| 971455 [1275 |26.19 JoBC-26
a 15,225 |25 [40s {scz | 37.[ss5 [2775 |999 |UR ‘; i ol 2225 v et 91470 735 (2646 [UR
16.(240 |12 |432 |OBC4 | 38/570°|2.85 |10.26 |OBC-10 ‘ 6911035 15175 Tig.63 IsTs™ | %-[14:85 [7425 |26.73 |SC-15*
17.[255 {1.275 .|4.59 [UR 39.15.85. [2.925 110.53 |UR | 26.116.50 5',5.; 189 |Ur - | 10041500475 |27  OBC2r*
18,1270 {135 4.86 |UR 40.16.00 |3 108 ST-3 71.}10665 [5.325 [19.17 [oBC-19 101.{15.15 |7.575 {27.27 JUR
o 19.12.85 {1.425 |5.13 “joBC:s |* 41.[6:15 |3.075 }11.07 |SC6 - ' 3511680 55 * lioaa R -~ | 192.15.30/{7.65 ~|27.54 [UR" ~
. 20.13.00 1.5 54 ISC-3 42.16.30 13.15 11.34 |OBC-11 ‘ 71.110.95 |5.475 {19.71 UR 103.115.45 17.725 127.81 IUR
. 21.|3.15 11.575 |5.67 |UR 43.16.45 |3.225 [11.61 }JUR | 2411110 1555 |19.98 Isc.11 | 104.{15.60 {7.80 }28.0S jOBC-28
22,1330 1165 594 jUR 44.]660 |33 1188 JUR 75.111.25 15.625 12025 [OBC-201 105.]15.75 |7.875 |28.35 [UR
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286 SWAMY'S—-ESTABIJSHMENT AND ADMINISTRATION
i, e Share of cntiiement. .| Category | ™ ¢=f + Share of entitlement 2| Category
@Sl ] for which| #SL [~ - for which
Slel el one |l | St S 1 %R sulive
PR | 15% | 7.5% 27% | marked | rasnel 15% '735% 27% | rerked
106.115.90 [7.95 {28.62 [UR 7 | 136.[20.40 |10.20 |36.72 ST-10
107.116.05 [8.025 {28.89 |SC-16 | 137. 20.55'110.275 }36.99 [UR
108|162 |810 [29.43 [ST-8 | 1382070 |1035 137.26 lOBC-37
109.116.35 |8.175 {29.43 |OBC-29} 139.{20.85{10:425{37.53 JUR
110.116.50 825 [29.70 [UR | 140.121 *7{10.50 137.80 sC-21
111.[16.65 |8.325 {29.97 |[UR 141.121.15 |10.575{38.07 |OBC-38
112.116.80 18.40 {3024 |OBC-30{ 142.121.30 10.65 {38.34 |[UR
113.116.95 |8.475 {30.51 [UR 143./21.45 |10.725{38.61 {UR
114.117.10 8.55 {3078 |SC-17 | 144.}21.60 |10.80 38.88 |UR
“115.117.25 1s.625 |31.05 [OBC-31| 145.121.75 110.875 39.15 [OBC-39
116.117.40 |8.70 31.32 [UR 146.(21.90 [10.95 {39.42 |UR
117.117.55 18.775 {31.59 |UR 147.122.05 |11:025]39.69 |SC-22
118.{17.70 {8.85 {31.86 [UR 148.]22.20 {11.10 {39.96 IST-11
119.117.85 |8.925 [32.13 joBC-32| 149.122.35 |1L.175 40.23.J0BC-40
120.{18 |9 32.40 |ST-9 150.122.50 |11.25 [40.50 [UR
121.118.15 [9.075 {32.67 |sC-18 | 151.[22.6511.325 40.77 jUR
122.|18.30 {9.15 |32.94 [UR 152.{22.80 |11.40 {41.04 [OBC-41
123.118.45 |9.225 |33.21 |OBC-33| 153./22.95 i1.475/41.31 [UR
124.118.60 [9.30 {3348 [UR - | 154.|23.10}11.55 41.58 {SC-23
125.118.75 19375 133.75-[UR "1 | 155.]23.25 |11.625 41.85 |[UR
12611890 [9.45 [34.02 [OBC:34| 156.|23.407{11.70 |42.12 |OBC42
127.119.05 [9.525 {3429 |sc-19 | 157.23.55 [1i.775 4239 lUR
128.119.20 [9.60 134.567JUR * | 158.|23.70 [11.85 |42.66 |[UR
129.119.35 ]9.675 |34.83 {UR * 159.]23.85 [11.925(42.93 |[UR -
130.]19.50 [9.75 ]35.10 [OBC-35| 160.|24 12" |43.20 {ST-12
131.119.65 |9.825 3537 [UR " | 161 24.15 [12.075{43.47 QBC-43
132.119.80 [9.90 135.64 |UR 162.124.30 [12.15 |43.74 {SC-24
133.119.95 [9.975 {3591 {UR . | 163..24.45 12.225{44.01 |OBC-44
134.120.10 |10.05 136.18 {OBC-36| 164.124.60 |12.30 144.28 UR
135.120.25 |10.125 |36.45 |SC-20 | 165.[24.75 [12.375|44.55 UR
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Share of entitlernent * 7Ca[cgory : Share of entitlement Category
SL : 1. - - fo‘{’ewhicth }S‘L 1T . . f‘:;e“’hi:'h
wle g2l g | 5% =

15% | 75%.) 27% | Sr UL is% | 75% | 21% | o
166.124.90 {1245 |44.82 |[UR 184.127.60 |13.80 [49.68 |[UR
167.(25.05 |12.525/45.09 |OBC4S | 185.127.75 13.875149.95 |UR
168.125.20 [12.60 |45.36 {SC-25 - | 186.{27.90 |'3.95 {50.22 |OBC-50
169.125.35 |12.675]45.63 [UR 187.128.05 [14.025|50.49 {SC-28
170.125.50 {12.75 |45.90 |UR 188.128.20 114.10 {50.76 |ST-14
171.125.65 112.5625|46.17 |OBC-46] 189.|28.35 14.175{51.03 {OBC-51
172 25.80 112.90 |46.44 [UR | 190.]28.50 [1425 |51.30 [UR
173.125.95 [12.975{46.71 [UR 191.128.65 114.323{51.57 [UR
174.126.10 {13.05 |46.98 |SC-26 | 192.|28.80 {1440 :51.84 {UR
175.126.25 [13.12547.25 |sT-13 | 193.28.95 [14.475{52.11 |OBC-52
176.126.40 [13.20 [47.52 |OBC-47] 194.{29.10 [14.55 ;52.38 |SC-29
177.126.55 {13.275{47.79 {UR 195.129.25 |14.62552.65 JUR
178.126.70 113.35 |48.06 {OBC-8 196.129.40 {14.70 :52.92 |JUR
179.126.85 113.425(48.33 jUR 197.129.55 {14.773(53.19 |OBC-53
180.127  113.50 48.60 |SC-27 | 198.]29.70 |14.85 |53.46 |ST-15°
181.{27.15 {13.575{48.87 {UR 199.129.85 |14.925/53.73 |SC-30*
182.127.30 [13.65 |49.14 jOBC-49] 20030 15 154 OBC-34
1183.]27.45 [13.725[49.41 |UR

* To allot requisite number of posts without violating rule of 50%.
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SWAMY'S — ESTABLISHMENT Al ...

APPENDIX TO ANNEXURE-1

DIRECT RECRUITMENT ON ALL INDIA BASIS

BY OPEN COMPETITION

Model Roster for cadre strength up to 13 posts
’ I REPLACEMENT NO.

Cadr Initial
€ Recruit- Ist 2nd 3rd 4th "S5th 6th Tth 8th 9th 10th tith 12th 13th

Strength

ment
.
. UR UR UR OBC UR UR SC OBC UR UR UR OBCUR ST
,:% UR UR OBCUR UR SC OBCUR UR UR OBCUR ST
3. UR OBCUR UR SC OBCUR UR UR OBC UR ST
4 OBC UR UR SC OBCUR UR UR OBCUR ST -
5 LR UR SC OBC UR UR UR OBC UR ST
6. YR  SC OBCUR UR UR OBCUR ST
ose OBCUR UR UR OBCUR ST
& oBC  UR UR UR OBCUR ST
9 uR UR UR OBC UR ST
0. YR  UR OBCUR ST
. yrR  OBCUR ST
2. oBC UR ST
13 yr st
NOTE.— 1. For cadres of 2 to 13 posts, the roster is to be read from entry 1

under column Cadre Strength till the last post and then
horizontally tll the last entry in the horizontal row, i.c., like
“L“.

All the posts of a cadre are to be carmarked for the categories
shown under columa Initial Appointment. While initial filling
up will be by the earmarked category, the replacement against
any of the post in the cadre shall be by rotation as shown
horizontally against the last post of the cadre.

The relevant rotation by the indicated reserved category could
be skipped over if it leads to more than 50% representation of
reserved category.




